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; Seniority List of\ all categofies

Si!Char : and. .recognlzatl‘on of will have tobé pursuéd with Minist'ry of Health and
private specialized hospital as -

referral hospital. Family Welfarg/, Govt‘. of India either direc_;'tly by SE,
| Meghna - Cjfcle, Silﬁchar or through the staff

associatiofl of N.E. Region.

_Issue of Permanent Imprest to D|scuss d at ltem No3
Site-in-charge W/C staff. -

Divisional Secretary, WCEA, NEID-II, Aizawl

Transfer 'pbliéy/rotational transfer Discyssed at Item No.17.
of \W/C staff as regular '

DPC. for promotion for all Disdussed at ltem No.8

Filling up of vaCant posts of W/C It

Division/site. .
S : uch aH wance CWC shall follow |t
Regularization of WIC staff ‘from

their date of [ initial (Ad-hoc)
appointment. ' ’

: eyond the ugsdlctlon of RCM.

Deployment of staff as pe er practice.
present sanctioned strength ‘an
number of sites ify the Division. .
Beyond the jurisdiction of RCM
should be made\ in Pla .
Circle, CWC, Faridabad.

The Grade Pay of Work Sarkar
Grll should be same ' as
Observer Gr.ll.

Compassionate..appointment still Discussed and it has been decided that the
pending for (1) Late Mangat '
Singh Rai, Ex-Machine Operator

Beyond the jurisdiction &f RCM.

compassionate appointment er\l,\ be .'taken up as per

(2) Late Parsuram Rai, Ex- existing rules and guidelines.'H'dwever, in view of

g::penter and (3) Late Ashitava pending compassionate appointment, Circle(') may.

~ review and action taken under mtumatlon to this

offuce

Co’ntd..6.

Opening of CGHS facility at !t‘hasvbeen_decided after discussion that the matter ~

_under NEIC. NEIC should prepare a Roster and get it approved
fro CWC (HQ) and start the Jprocess, of recrwtment
'ork cnérgéd éfaff (DR poete) Prior fo nt issue of
- excess: staff at any location it may be resolved
Gran‘tih.g' Cof) cussed and.it has been deC!ded that If Govt of -
Allowances to - al India\issue any Clrcular/guldellnes for payment of




FORM NO, 4
. (See Kule 42
- CENTRAL ADMINISTRATIVE TRIBUNAL

. GUWAHATI.BENCH.
GUWAHAT I,

ORDER SHEET  *
Orginal No . zﬁ /D2

Misc.petitich No, / a
| Contempt retition No. /
i Review Application No- /

Applicant (s) 3.2 PAeMochmpon
o —

Re.spbﬂvdélnt(s) hW+©.T A oy
- e 3L .S emdcons

‘ | ' ~
A?vc‘)c?til' for .é?‘pplican’g(sz M. C’Q%MN‘ )Y Q&)%&OM
N ,.. I ‘ v Q .LN\ ‘\AaVl/g

— AdvocaF?e"f?r;Responde““S) =

‘ b

!
t

AT
| .
‘; |

Notes bfithe Registry | Date 1 ORDER OF THE TRIBUNAL
T $ :
| - e 8 OfmM ede ) i i
-fh'\ ;q!‘;ﬁry"’ﬁ,'ﬂ-:"hh ‘d"‘nof;';'e‘* g 7 3 02 ¢ Heard Mre. JOI..).Sa.fKar, l@arnﬁi‘d
o e a q’\ * 1‘p * :
C.F. }“" ’“ 0/) )"\'\?'}é’) ; ‘counsel for the applicant.
: %?(ﬁﬁ/ﬂé?féyilypagg ! The application is admitted. Call -«
L PDated e dert e AT ’ ! . ’
_ .Pa?.gvut Jgﬂfﬁ%§5/’ 1for the records,
N Y. i
. - i

i Pendency of this application shall
'not créate any bar on the Respondents to
‘consider the case of the applicant for
’,upgraciing the pay.

L ’

N List on 8.4.2002 for order.
a7 ' ' o~
X . |
w . A N L
M%@AWMM/‘@M" Member Vice~Chairman

_ Y : ' List on135.2002 to enable the respon=
?o- %&( /‘T'P/ﬁ;ﬂ/. ' ,dents to file writ®en statement.
, ‘ , 62+ :

Ay ondadon—"1 ';&Q,bké%“’\”‘g"ﬂ- Vice-Chairman
2)-9[9( - | 2;‘ . b o

No- wrlleh sveckemenct '

Win beell (U tend . ; X




6
0.A, 74ﬁ2002
==zm~nq==__

&
N - R

- o Wy

N Writew  Shedenent 1045402 List on 104642002 to enable
WV Mose W «ﬁbul{ ' , ~the Respondents to file written
| . statement.
=z -
= L.0)

(,,/"“*/1?(

(_(,L&LVXKA\, |

. Member _Vice=Chairman
mb .

10.6.92 -~ ~ “List on- 8,7,2002 to enable

‘ '“Zmﬂmﬁhé respondents to file written state-

iy S |

Na - e w Srodten o i=
N Yoam, Lo,

Vice=Chai rman

o ;
AT %Weébef‘

Y

v B. 002 . Nr. A.Deb Rdy,'learnad Sre C,Gs¢
Al o , e L
SNUWS vy e s, C. appearing on behalf of ths ,\R;_
kﬂtzgj‘ “.w“‘“lﬂﬁmrespondents prays for xE¥ne Four: ueaks

time to Flle written. statement,
"“Prayar is allowed. List again on
6.8,2002 for orders.

RR awL, | LQ&LmNy A

~ Member Vice-Chajirman

mb . ) : 4
I %\g4)gxﬁgnf¥§4 648,02 List on 3.9.2002 to enable the
| ; ’ . Respondents to file uritten statement

_§%>/;- _ as prayed by Mr. A;Deb Roy, learned Sr.

- C.Go S.E. forvthe Respundents.

/ < .
QJ“YU\P“&JW SLVNW“A\FA’ member : . Vice=Chairman
Nr\AX A i : . .
A " RN
G:\S L T 3.9602 Written statement has been Filed,'
.Mkﬂ o ' . The case may now be listed for hearing

'Cﬁﬁl///é>’ © 0n1.10.2002. The applicant may file

rejoinder, if any, within tws weeks From
‘_ﬁoday. v <

!

\Q(LQLWV\@ | [/\/—p

Member Vice=Chairman
mb



u—ﬁnﬁ-uﬁ
e e om e

w S mm en

2o e

=S @D em e
==v-_,=m===.=-=,=_,
===.====r_-.=,
e e ca

e ecmenay

= e e e
== e
P
= vm e oea
- e o oem em
bl = en il e
mumuiu

e o .
= em o oem
o em s e
= e

‘/10/%45' c—mwc? " o, (@ mrnad
,» (""Y_‘ﬁ“_ ) s oy el

J’udgnent pronounced in Open COurt.

ZSL/O' 1R
kept in separate sheefts. The application

6”7"7 d}/}l '/v /f- - is dismissed in terms of the order. Mo
Koy dersy Mi & f' g COStS e |
ien - £ zd’f"::“f{ i ' |
[ e e M ! \Lug(%& -
47’?9/"’\//’ A ?.! - Member ' ' Vice-Chairman
_W/M&CQI’C . bb |
92 : P
%vw //‘—v M/ﬂ 7 ' i .
L(/( o I
- N B : i
: 1
: i
. i
. §
i
. ' g
) I
I |
i
‘ i
'f ¢



New
-

e

o=

¢ Tribunal

e

Ordemo? ?h

E:lmcs:—a‘:nn:g~m==x=zaﬁ:l=u=|=r=

L s

SN

SN &= owm oo oemw e

m B
~] DA W ek ps 2 .
- -t Dot <t
Iv-!;vﬁxvnv&..oﬂchl M L S I JTH SPE i, MEHIMCIEITN ST PR M SO CIEDCER %&‘ni‘ilvﬁvﬁvﬁ SPTRH I MO 2D T e > St vﬂ‘oﬁgﬁwﬂxvj
! §
.
l ]
N
§ {
[0}
T o
d .
i ;
: : K . - mw o d b owf 3 i b e e o o - - . o - e - .
%vlnr.ﬁmnrul.r... f.u.lﬁ.-.....».l.«m.hf.rrL&...T.;L..tr..il_..l.. Bl e TN A S ~ d e e e ie b e - - — -
o
RS
+ .
tw !
-
o !
0]
e g
SO
§
i

Notes of ?h



[‘ CENTRAL AUMINISTRATIVE VRIsJNAL

' ' GUWARATI BEWCH

O.a. fhepeNo. . T4 OF 2002 of

‘ o
| . DATE OF LECISION. 4de10,2002 ,,....

.
ﬁ.c.Bhattacharjee
| _ APPLICANT(gS)

P - = =T

e =™ waa ers e oo

tﬁir.J.L‘.Sarlear. Mr.M.Chanda. ﬂr.G.N.Chakraborty.
_ AUVOCATz FOR THe APPLICANL(S

i 1 L SVERSUS.

| |

Mnion of India & Or ' - -
ol - - - . _87,,_ ) ) o ReSPONLENT (S8)
1

' Mrlo_:kobeb RGY. SLeCeGeS5.Co : | ' {
N . _ADVUCATs FOR Tik a
L B RESPONDLNT (S). :

TlHé) HON'BLE  MReJUSTICE DeNeCHOUDHURY,VICE=-CHAIRMAN
Qs HON'BLo  MReKeKe SHARMA JADMINISTRATIVE MEMBER

| " Whether Reporters of local papers may be allowed to sce
the judgment = 7

To be referred to the Reporter or not ?

i Whether their Lordships wish to sce the fair copy of the
’ : judgnent ?
Whether the judgment is to be circulated to the other

L Benches .:

L Judgment delivered by Hon'ble KeKe SHARMA .

'.L k&g(’i\ﬂﬁ‘-&




CENTRAL ADMINISTRATIVE TRIBUNAL
~ GUWAHATT BENCH

Original Application No.74 of 2002,

Date of Order: This the Iith Day of October 2002,

MR.JUSTICE DeNoCHOUDHURY ,VICE~CHAIRMAN
HON'BLE MReK.K.SHARMA ,ADMINISTRATIVE MEMBER

1. shri JeC.Bhattacharjee
Head Assistant

2+ Sri B.Dutta Purkayastha
Senior Accountant

3. Shri M.K.Chakraborty
Senior Accountant
4. Sri S.KeDhar
‘ Head Assistant
5. Sri Maden Lal Jabru
Senior Accountant

6« Sri Arun Chandra Chanda
Senior Accountant

7. 8ri Pijush Kanti Sirkar
Senior Accountant

8. ShriMohit Ranjan Chakraborty
Head Assistant

9+ Sri JeKeChakraborty
Senior Accountant.

10 Shri Nikhi Chandra Dutta
Head Assistant

1l. Sri Jagneswar Sarma Bordolodl
Senior Accountant,

12, Sri Subhendu Bhattacharjee
Head Agsistant

13, Sri G.B.,Damai
Head Asgsistant

14, Sri Dilip Chakraborty
Head Assistant

15, Sri Shasi Mohan Sharma
{ ~ Senior Accountant

16, Sri Nareswar Das
Senior Accountant

17. sri xN.éreedharan Pillai

o Head Asgsistant,
VO
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18. S8hri Niranjan Dey
Senior Accountant

19, Sri Nataraj Bhattacharjee
Head Assistant

20 Sri Dulal Chandra Dey
Head Assistant

2l Smtd Hema Prava Changmi
 Head Assistant

22 8Sri P.N.Deb
Head Assistant,

23. Sri B.C.Bhattacharjee soe &gﬂicants

(All the applicants are working in different in the capacity
of Head Agsistant/ Senior Accountant under the Director

General of Assam Rifles, Shillong and posted at Ranges/Unit

Officers/Field offices in North Eastern Region.)

By Advocate Mr.J.LeSarkar, Mr,M.Chanda, Mr.G.N.Chakraborty
' =g

1. Union of India
Represented by the Secretary to the
Government of India _
Ministry of Home Affairs, North Block,
New Delhi-110001.

2« The Director Generél.
Asm Rifles,
Shillong-793011
3. Joint Secretary(Police) to the
Government of India
Ministry of Home Affairs.

New Delhi-~110001. Respondent s

Mrohnﬁeb Roy, SreCeGe S.Cs

5

O_R D E Re

K+ X+ SHARMA MEMBER(ADMN) 1

There are 23 applicants in »this application.
They have been allowed to pursue their grievances by a

common application under the provision of Rule 4(5)(a) of
the Central Administrative Tribunal (Procedure) Rules

contd/=-



1987,

2¢ The applicants have..claimed —~ parity of pay
scales with thelr counter pafts holding the postgof Naib
Subedar Clerk and Subedar Clerke. The applicant are Civilian
Employees in the capacity of Head hssist.ax‘:t/ Sen;Ofr Accoun=
tant under the Director General of Assam Riflés ;'wruw’;iﬁw
Unit Offices/Field Offices in North Ea’stern Region.- The‘gg U
are glaring:; disparities in the matter of pay scale of the
applicants,Prior to 1973, the pay scale ,4#affing pattern,
recruitment rules, promotion policy for the Civilian
Ministerial staff of Assam Rifles, 'and) of combatant - .
T ocepbibent were similar. It is stated that the post of
Senior Accountant and Head Clerk on the non-combatant side.
carried similar functions and responsibilities likes o

the Naib Subedar Clerk and Subedar Clerk on combatant side .,
The pay scales of Senior Accountant and Head Assistant as
well as the Naib Sudedar clerk and Subedar clerk under the

3rd ,IVth and Vch Centra)l Pay Commissions are as followsiw

‘Subedar{Clerk) (Combatant side) rs?gior Accountant (Non combatant
S1QGe
3rd CPC Re. 460 - 580 | rd CPCRs, 550~800
Fth CPC k. 1640-2900  ~ Jath cbc m. "1800e3660" — "~ " -
5th CPC B. 5500 = 9000 J5th CPC ks, 5000 = 8000
Notas ain granted scale of
Bs. 65 ooE!-;ﬁsd:ol[ We©€sfe 1010.1997
Naib Subedar(clerk) ¥ Heaa Clerk
-

3rd CPC Rs. 350 = 440 3rd CPC Rs, 425 = 700
Ith CPC s, 1400 = 2300 3 ‘4th f“Ecn Rse 1400-2300

S A . -

5th CPC Rse 4500-7000 5th CPC ke 4500-7000

N tes ain revised to Rs,
00-9 000 weeoefe 14101997,

mm ' TRA

— "

Due to the revision of pay scale of Naib Sudedar Clerk/

Sudedar Clerk with effect from 7e11.97 they are given higher

\ &&x% | c;ntd/;d



-t X4

Pay scale than their ccuntér parts on Civilian side, The
Civilian employees are working under the same environment
with equal duties and responsibilitiescas conbatant staffe

The higher scales given to Naib Subedar and Subedar haye

created disparity with their counterparts as Head Assistant

.and Senior Accountaats. The Naib Subedar Clerk and Subedar

Clerk in the combatant side who were simidavin rank and
status with the Head Assistant and 8enior Accountant in
the Civilian side are still discharging similar duties
and responsibilities. The Naib Subedar, Subedar, Head
Assistant and Senior Accountant have a common seniority
list. Surprisingly the pay scale of Naib Subedar and
subedar‘have been up=-graded which is discriminatory and
violative of Article 14 of the Constitution. All the
employees working in the same categories are performing
duties in the same enviromnment with the same advantages
and disadvantages'and are also entitled to the benefit of
upgradation of pay scale which have been granted to their
counter parts with effect from 7.11.1997. The applicants
are also entitled to revised pay scale of k. 5500-9000/-
for Head Assistants and pay scale of Rse 6500~10500 for
Senior Accountant. The post of Naib Subedar/Subedar were
all aloﬁg ﬁreated by the Government of India, Ministry of
Home Affairs lower in the rank and status than the cadre of
Head Assistant/Senior Accountant. It is stated that the
applicants who are working in the non-combatant side have
been ignored, Up to the 3rd Pay Commission the Director
General of Assam Rifles maintained pay parity for both the
posts of Head Assistant and Senior Accountant with the
Naib Subedar Clerk and Subedar Subedar Clerk. As such there
is no justification to deny the upgraded pay scale to the

applicants. The Naib Subedar Clerk and Subedar Clerk are

also being provided other allowances and facilities like

contd/e



free ration/Ration Allowance free clothing and leave
allowances. Thepe are also denied to the applicants.

The D.Ge.A+Re took up the case of the applicants with

the Ministry of Home Affairs for removal of the anomalies
by making a reference to the Ministry of Home Affairs,
The applicants also submitted representation which wag
ddnsidered by the Ministry of Home Affairs and finally rejec
ted vide DGAR letter NoJ.A/4A/277-86/Pt.213 dated 26.6¢20014
There have been glaring disparity in the matter of grant of
pay scales to the applicants which has resulted in dig~-
crimination and as such violative of Article 14 of the
Constitution,

3e - We have heard Mr.M.Chanda learned counsel appearing
on behalf of the applicants, The Respondents have subw
mitted their written statementvand were represented by
Mr.A.Deb éoy. ST4CeGe8¢Ce In the written statement it ig
'stated_thét the case is covered by the order of this
Tribunal in O.A.No.321 of 2001 dated 19.8.2002 and

O«A,NOs 472 of 2001,

4.w Mr.M.Chanda learned counsel for the applicants
submitted that the order in 0.A.No.321 ofv2001 is not
appliéable in this case on the ground that the present
applicants were working in the Range/Unit alongwith the
combatant personnel in border areas. iy 0.A. 321 of 2001
related to staff working in the headquarters of Assam
Rifles.

Se We have given our anxious consideration to the
submissions made by the learned counsel for the applicants
and also perused of the records. We are not convinced by

the submission made by Mr.M.Chanda, learned counsel that

t

contd/=-



the case of the applicants is not similar to the one

considered in 0O.A.No.321 ¢f 2001, In para 4.21 and para

S5e¢4e of the O.A. the applicants submitted that their case

is similar to the Assistants and Sr.Accountants in Headquarte
These two paras are reproduced below :=
“4.21 That it is stated that the post of Head
.Assistant is all along treated as ivalent
to the cadre of Assistant in the DGﬁ% Head~

‘guarter and the st of senjor Accountant all
angg BeIgg treated at par with the cadre of

uperintendent of the Headquarter office
DG&. '

;gT;: Again Head Assistént and Senior Accoun=
tant of the Range/Unit/Field officers are
being all along treated at par with the posts
of Assistants and Superintendent respectively
with the Headquarter, DGAR Bstablishment. "
As the Head Assistants‘and Senior Accountant are discharging
the same functions as their counter parts.in the Headquar-
ters, the findings given in ©.A.N0.321 of 2001 are applica=-
ble to the applicants also. In 0.A.N0.321 of 2001 the Assise
tants in Assam Rifles claimed parity of pay scale with
their counter parts holding the similar posts as combatant.
On cons%éeration of the facts, rg&és. regulations and
case laﬁ on ﬁhe subject, we came jifto the decision that the
claim of the applicants mentioned in O.A.No.321 of 2001
for pay parity with combatantg‘was not acceptable. Following
one f£inding in O.A.No.321 of 2001 the claim for pay parity:
is not accépted. "
6e Regarding the claim for Freé Ration/Ratign Allowance
it is seen that the claim has been made for the first time

in this application. In the circumstances it would be unfair

contd/e=



on our part to give direction to the Respondents on the
point. The applicants are directed to make a claim for this

benefit before the Respondents,

U
/

The application is acoordingﬂydimissedo

There shall however, no order as to COSt S,

\é—‘“’ k d(/mw (Do N 0C§iOWHDURY)
(K.KoSHARMA) | VICE~CHAIRMAN
ADMINISTRATIVE MEMBER :

LM

- -
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ars submitted

Lawvy raised in 1835 undr the Assam Adninistration and was

functioning as armed Constabulary of the Stat:

Subseouently, the Foros was named as Assam RIFles,

Rifles was taken over by the Govt. of India, Ministry of

Fxternal aff airs and placed undsr Ing

Rifles with effect from 0L Oot 1947, Secretarist

this Foroe was provided by North Fast

wl of Gssam
avetr for

Ter Agency

Adninistration until 1972, With the creation of the Union

Territory of

uredar the

MEFG, the Assam Rifles started functioning directly under

Miniztry of Home affairs.

That prior to 1973, the pay

rﬁcruitm@nt_ruTmm, promotion policy eto. fFor the of

£

nisterial staff of & Rifles, both of combatant

s«‘a

ni

Cern,

wilian

arct non

combatant were similar to those prevalent in the erstwhile

Tihie Assain

Aaffairs till 1965, In fact, the MEFS administration

theraefores,

s les

That the adninistrative am Fifles was

from the Ministry of B

Live control owver

az an Adgency of the Ministry of Exbarnal

at thﬁt

Gowt, of dssam and,

the “Assam type’” of pay

nistry of Home

Affairs in 1965 and conssquent to the shifhting of

the Ministry of Home Aaffa

izlation of bring

Civilian Staff of fssam Bifles

structure was afoolk. accordingly, the sntire oiw

%aﬂadj ch che Q)‘\q\\;\cﬂmk;'

Ho

Spcretariat cover from MEFS adninistration to directly undsr

ging hhe

unuer Central Govi. Pay

lian



4,10

4,11

were implenented with ¢

typa of pay pathern to the ertial Govh. pay patiern ana

-

tral Fay Commizsion

recommendad by the Third

Py Seal

From Ol Januasry.,

-

approval of Minlstry of Home affaire, Govt. of India vide

Mo L A/12/T5. Tmp dated 20 Mar 1975,

That the Govi. of India whils allowing the cent ral pay

had noted tThe

oifles Civilian employes

Sasam Ritlaes,

exiatence of two categoriss of emplove
are conbatant and non combatant. As A corollary,

nomenc lature of certain o Fhe fssam BRITles had to be

changed to match with the nomesnclature Comparat:le in the

Central Service structure

That on imgl'm ------ nna%wun of the report of the IIlrd IVth and

vEh €

Cepnior Geocountant Maik/Subedar (C1

Mavildar (Clerk) Warrant OFficersUld were grant

details

Frllowing corresponding revised scale of ey . i
particulars of the scales  of comsarable grades are

furnishaed below

Subedar (Clerk) (Dombatant o
side)

ooRs. 4eU-580 , : Zrd CPC Rs. 550-800

4th CPC Rs. 16402900 d4th CPC Rs.1600-2660

Again qranfed scale of Rs. 6500~ “Mil-
wWee Fo 1.10. 1997

Senior Accountant{Mon Combatan

3. SE00~9000 5th CRPC Rs.5000-8000

'Su edar Clk Head Assistant

A4 Zrd CPC Rs. 425-700

Zro CPC Rs.

4th CPC Rs.1400-2500 ; |4th CPC Rs.1400-2300

Sth CRC R . 45007000 5th CPC Rs.4500-7000

5 SO0 9000 -Nil-

Mote @ Adain
bl 8 A

Havilder Clerk —TU.D.A.

%N@ adish che hallachoryu
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Trd CPC RS. $40-560

4th CPC Rs.1200-2040

S CPC Rs 40001006000 5th CPC Rs.4000-100-&000

doe bn,

ﬂivildar Sl Post is upgradsed o
> of  Warrant Of 1t bedndg
seale ab par with UDd w.e.f.

fots =z
the
the pay

1O 10,27

Naik Clerk C.D.A.
Zrd CPC Rs. 210-280 Srd CPC Rs. 260-366

4th CPC Hs . 950~1400 4th CPC Rs.950-1500

1 DO 5th CPC Rs.,3050-4590

pote = Post of Maik Clerk, iz updraded
the post of Hawvildar clerk w.e f
G 10, 1997

R

fa) It is stated that (1) the Post of Hav (Clk) was upgraded to
warrant officer (Clerk) Wef 10 0ct’927 to bring the pay S“nlu
at par with U,

(o) Post of of Naik (CLK) was up~graded o MHavildar (Clk) wef 10

3
~4
pox
-~
—
o

il

@ wWords,  the pogt of Maib was merged to
Mawildar (CIlk) also with effect from L0 Dotober 1997,

() approval let of 4th Pay Commi ~ Min,. of Fin. Degptt.
dabed 229,81 and MNo. FJﬁfiﬁ ''''''
Ted LE3.9.96 forwardsd vi

fEoa-Baldated 17,1186,

Expp order No. FLOU501) /10 /86

34 o)

Tt would Further be evident from the following table that

Coay soales of ,mvgldurfmlk and D& az wall as Warrant OFFficer

{OLEY and VDA were almost identical and therse was no disparity

after the Implemsntaion of the Ivth Central Pay Commission’s

raport. Particulars of the scales are given below

 |HAV/CLK LDA

3200854900 3050-75-3950-4590

WD (CLE) DA

1AL O0- &G0 4000-100-6&000

e

%\-aza&;; h e B kql\c}d‘qq’u
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But most surprizsinglv. when The tn‘umf«nf holding the post

Of Warrant Officer (Clk) is promoted to the post of Naib/ Sub

(C1E), the post which is eauivalent to the post of Hesd fas fatant

or

Cin the civilian side) or when the incupbent holding the 2

r Clerk which is squivalent to the post of Senior dcoountant

warity starts immediate ely thereafter. Due ¢

Nt orevision of

Ay scale of Naib Subedar Clerk and Subedar Clerk by the Gowk. of
52 /] - /9: A

U1k

India, vide Homs Min

Aot 10

ivision

cesistant. In the instant CESE We are concarned wilth the dispariiy

of payv scale of Head fes

:nior Accountant. with their

ounterpart namely, Naib Subedsr (Clark and Subedar (Clerk).

The above anomalies el ted due

PSS

to non consideration of Dy

scales of the Coun te

TArts working in the civilian sides in

Fanaes /ANt OFf ices/Field Dffices in the samne arvvironment with

equal dutiss and responsibilities.

)-‘ +

£ ..n,“,

pertinent. to mention here that T ois

o

in

in respect of the spplicants with theis

implementation of he Yith

srtral Faw
Commission®s report with effect from 1.1.1998 and more

particularly due to fact that the pay scal

of Maib Subedar and .

Subedar ware up draded By the Govb. of India with effect from 10

datead

Ootober, 1997 vide letter bearing e Hwarcﬁbrl R ST S8

FLALL19Y and

) bearing MO L P

s/50h CRC Aval

s extending the benefit of the U graded pay

:applicants in faot now
avﬁ7¢ <o

(Head Assistant),

the Moib Subedar.and bl

working in a lower ay sosle

Fe. 5000-8000 (Senior Accountant). Due to rationalisation of rank

Structure andg e

effect from 1o Coboder, 1997 with

other CRPO, only Lans Maval and Mavak hawve r

:ntly been merged
with the rank of Havildar (Clerk) and Havildar (Clerk)

%—aaaé/isk b Bhallcharpe



as Warrant Officer and authorised to diraw Lhe ey
FOO-4900 and FB . ACTI GO0 respectively in aciad tion

in fssam RiIFles

all trac |

Aot oon the other hand, the civilisn sta F owho are working in the

U lohe

st earlier cE ey Lng similar pay aeale rank and

cane insurgency environment neither given any kind of ncantivenar

pay with thelr

giwven the benatit ol up dré sced

counterparts in the combatant cadre.

Thez sracding the pay

~encants 1n

only o the counterparts of the applicants who wars in fact

working in a much lower oay srale since IIT O antral Pay Commnission

Pnatory, arbitrary and unfair and az a8 resullt the

i highly di

plicants are meted with hostile < discrimination.

412 That your appRl feants further beg to state that the higher ravised
ale werse granted Lo the counterparts of the applicants by

are working in by the Gowvarnmsnt of India,

P, -

| (i rector Beneral
)

7 11.1997. The relevant poittion of the

~~~~~~ s /th Pay /97 /21

ietter dated TUoLALLeRT ars gquoted below 2

sub RATIONQLISED RANK STRUCTURE AND PAY SCALES OF
PON-GAZETTED CADRE OF ASsaM RIFLES.

3

¥ 3
'\.

=

dated 10 Oot 97 arc

1. Befarencg wour

wfutkwrdvfwx dated 17 Dot 97.

Ietter No. AP

@ For implementation af rationalised

et of nongazet ted cadre of Assam

Pifles is alwven in sucreeding paragraphs.

vure of Rank structure. Nomenclature of  rand

structurs From RO to CPD. Existing rank

pifles will continue with

structurs of
s undksr W Lo Dot Y.

rational ised pay

4, RAF Leman o P A0SR T 5 3750 -80-4590

. Mawvildar 07 e B200
m A S - fra L BEO0- 1T 5-3000

010500

(o IO Sidboe e ’ B 6h INIES

'daa&,‘-g)\ el f’akqll:lckmalu
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P

£7

7

10

B

@, Subedar Major -

Mergsr of existing Lnks

with the

D mesrgec

eotively wef

with Fi

L0

Lnks to wear the rank

Havildar (Where s

bmrnﬁ o the strength of

rEnk .

—
=
0y

43
.y
=

Padbons ‘oromoted on

not entitled Tor appo

-

Pl

[egr an ing to all categories
10 Qo

Flaman is

of Lnk t
goplicab le)

10 Dot 97
intment

catds wef 1o

with
00 .,

GHO-200- 10500

mppt Ay of R,

and NKks. The rank of Lnk and

in the fssam Rifles

rank of Riflaman and Hawvildar

T The existing Lnk af

entitled to Rs. 30/ pm as

is accorded exclusively for
i1l their promotion to
Fersonnel a

Havildar dre entitled for Re.

pm oas appt pay till th&y_are promoted to next

and thersafter are

Y .
to 0% Dot

2. For

ion of pay scale

dan 9e o 0% Dot .
part "’ at
Hotification
torate lebbter to.

Will be

Direc

Qzt 27, taken

Pay scale of Tradesman

LA
th
First scheduls of

dated 30 Sep

e P e wew e BT
4 Ry = 5

SN

Jdan 96

wef Ol

1 orevised rule 1997
SOTCMMON
Ministry of

1997

forwarad
th pay /9T 1L

inte account.

Followars., Mo reticnalis

Ay 5 Maw fean

wet 10 Oct 97, The
at Tirst s

ted 30

Sep 97, Fwd

o v P("‘

apinl i for them.
after picking up the
e entitled for i

Introduction of {he

givan for

Fﬁvigﬁd e

s/5th-pay/97/11 dated 2% Oct 9

I

En K

~ationalised pay scales

trads ard followers

s L4

o™

sy A

sehecdy e of rﬁirxL,LJwa of Finance Motification

de this Directorate letter Mo,

will he

tradesman Tol lowers

s, The

]

of Hawvildar and above will
wef 10 Dot w9y,

Warrant OFficer.

Warrant

Introduction of

sobor o

rank eqguivalent to

% &‘Q’ aAish b~ B kq\\&d«m(,:u
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Y~

y B 11 0

dow

Clerks and other tech trades, is undar antive
consideration by the Govi. Instructions for
implementation of the same will be issued saparataly

~eipt of Govi. orders on the aubject.

. 411 . concernad are reguested To implaemant the

arders /instructions contained in para 2 to & above,

Tminealatslv.

p S el
D Mlease ack.

| -

1+ would be evident fromsbove that the upgraded pay scale
has been grented to the RITleman, Havildar, Mb/Subedar, Subedar, and
Subedar Major. The upgraded scale which ware agranted to the Warrant
Officer, Nailk Subsdsr, Subedar, Subsdar Major wide latter Mo aﬁ?@rﬁwﬂtm
CRCMe .~ 11798 dated 24 Aug. 1998 also quoted below for perusal of the
Hon kle Tribunal.
REVISED PAY SCALES ASSAM RIFLES PERS

Hanks Pre revised Pay scales Rationallsed scale |Re-
scale of pay applicable wef 10 |of pay wef 10 Oct [mark
: Jan 96 to 09 Qct |97 s
Q7
Riflaman Rs .B25~1200 Ra ., 27504400 Rg . 20504590
{(Initial pay to
the be fixed at .
Rs. 855) B
L.k Re . Bo5- 1200 PLus | RS, 27504400 with |Rank of Lnk merged
special Pay of | special pay of lwith RFfn and
fag, 15 Rs., 15/~ p.m. |granted Rs.30/- pm
e spl.pay Lil1
Erometion o
Mawvi Ldar
Mk Rs.950-1400 Rg . 3050-4590 Rank of}Nk merged
with Hav.
RERY Rs. 975-1660 ReZ200-4900 Q% 3200 @900 WLth

~.L‘T.>-t. in o b 1»)'\1"
_ ol
ble for nk
‘ prua i~ ez o wWith Mav),
Viarrant Ofticer |- Rs,4000-6000 R, 4000-6000
M Sub Ry, 1400-2300 Ra . 4500-7000 Rs,5500-9000
Subedarr Rs ., 16402900 Ra . 5500-9000 Rz, 6500-10500
Suly Mald Rs, 2000~3200 R . 6500-10500 Rs, 650010500 Plus
fie, 200/~ as appt

frEy J

%Aa adi ek el Bhallicha 1pes
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Clist. But surprisingly the

of pay scales given below, it would be

12

rhat the Maib Subedar{C1lk)

Therafore it 1s

CSubedar (CLEYin the combatant side who were similar in rank and

gooountant in thes

whatus with the Haad

]

wilian side and still and

~
L
r—‘ +
“-q.

- -

rasponsibiliti and nature of job are also similar and

interestingly all the categoriss namealy ., Maib Subedar, Subedar,

ant and Senior accountant belong Too oommnon saniority

pondants ha

upgraded the pay

Naib Subedar and Subedar ignoring the cases of the

such the same i

who are similarly circumstanced a

-

highly dizcriminatory and the sald decision is wviolative of

el of the Constitution of India. More particularly in wilew

]

af the fact that all the emplovess working in the aforesald

performing duties in the same enwv Jrunmanf i.e, in

cateaeqgoris:
the Ranges/Unit/ and Fiesld Offices with the same advantages and

fe such, applicants are also sntitled to The

benefit of upgradation of pay scals which have been granted to
3

- mart with effect From 10.10.1997 vide letter dated

1%

their coun

711997 and al$o'vid$ letter dated 24.8.1998 by the Government

of India,

that sinces the applicants ars

T iz categorically submit

wf dutd and respons ibilities as

cischarging similar nature

pEy scale of Fs. BS00-17 52000

P SBOO-Z00- 10500 For

pecountant.

t of fppendix dsted

& oo of  letber

s ] 0

st iy

-

¢

grnclosed as Annexure-

~ative stabemant

that a mers perusal of the comps

1

that the post of

rail Subadar Sk were all along treated by the Gowernment of

Tndia, Ministry of Home affairs lowsre In The rank arvd status Lhur

Crhe cadre of Head Assistant/Senior -@ccountant respectively. It is

oot HMailb Subedar and

relevant to mention here that the

%QWQ&KQCiX%kd@dM%U

e e R Coms ot aauE .

P
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Subedar in the combatant side weres placed in the lowsr pay
in the combatant zide then the post of Hesd assistant and Ssnior

socountant b the Government of Indis, cons

dering their naturs of

B

candg rank, even belore

Aok, duties and respor anc s

e Lo

recommen ced by hne o

Tadoption

Fiaifles. A statensnt of comparative pay scale right from

the 4rd ORPC for the oo whant

and Senior Accountant  are Turnished hersundse

Mon"ble Tribunal.

l

1 Ngib Subedar Other allowances and |Civilian counterpart

l facilities

Zrd CPC 350-15-440 |L.Free Ration/ NT1
' — ration Allowances

—
othing M1

4 Boat Poll #nda Nil
Soap Tol

LT

&L a0 davs BEarnad 20 days Earnsed Leave

: L.eava

EN

'ER CPC 1400-2300

SER CPC 4500~ 7000
Note : Acain revised to
$,5500-9000 w.e.f.
11010, 1997
i Head Assistant

1

I

P

Fd CPC Rs. 425-700 7 | Nil
4th CRPC Rs.1400-2300 N1l
5th CPC Rg.4500-7000 20 davs earned leave

—~— e

t
"

SPbedar {Clerk)

(Combatant Side)
3}d CPRC Rs. 460-580 Allowances same as Naib

Subedar

8 09 acdich ab- Ogl\q(\t\\c&ma;u
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-

4th CPC Rs.1640~2900

Allowances sams as MNaib
Subedar

5th CPC Rs.5500-9000
Note : Again granted

o

e T i

10,1997

Allowances same as Maib
Subsdar

Senior Accountantann
Combpatant side)

N1 L

Zrd CPC Rg. 550-800

N1l

4th CPC Rs.1600-2660

N1l

5th CPC Rs.5000-8000

Z0 davs earned leave

From the above congarartive chart of pay

it is ouite ol

(C1kY ang Subedar (Clk) wers

Subesdar

and =

wothat the o

e el
adat "

R MU in the

in fact much lowse in thse rank

Government of India cosidering thelr nature of Jdo, duties and

onsibilini

ey weals than the

Senior

simtant and

incumbent holding the post of Hsad

AT TR

and nature of Jjob of the Incumbents holding the post

incressed in any point of time rathsr

s

date Tthey are shouldering the sams duties and

ot bt the

sibilitie s odone I The

Subaedar [(Clerk) and Sukb (Clerk) have been upgra

Government of India wide FL10.1597 and also wide DGR

2d Froam 10oth

innnbcr

It i relevant to mention here

that in pars 5 of the

-

zoa e apnd i

Folr.1997 it is stated that the pay

g

i and Subedar with e From Ist Jangary 19%¢0 9th

1997 as per pay scale given in part "TA" at first

sohedule of Ministry of Finance Motitication dated 3o0th

%Qﬁae}isu h: Ghallickarye
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It is appearsd from above that the Gowvt. of Indis, upﬁrads,

and granted higher pay to the counterparts of the applicant

who are working in Combatant side ignoring the oclaims of the

applicants as because they are working in the civilian but in the

i

Units Field OFffic in the same environment with the

"""" A e

and disadvantages. In this connection It may also

SIS

ched with combatant

e ahated that applicants sre alwavs at

staff and they recguired to move slwsvs along with the trooos but
the claims of parity éf the applicants have been delibsrately

ignored, az such the decizion of the respondents only o upgrads
the pay scale of Nailb Subedar

1

(CLEY and Subsdar (CLE) is highly

ame I violative of articls 14

Carbitrary, untair, ille andg The

"of the Constitution.

S

4,14 That the of conbatant atfft although Further

crevised with ef fect from October, 1997, in order to rationalise

the rank structure and pay scale of CPOS vide Govi. of
o HMindstry of Home affairs letter No. 27012/1/97 PO Cell/PE.T dated

L0 101997 .

Gub Clerk - Rz, 650010, 500~

e SSul Olk - P, BEOO-9000 -

3 bhat the clvilian emolows Tike Head

4,015 That it would thus be s

ant . Senior accountant are now being placed in the lower

s le although  both

performing identical work

and placed similarly. Thers is,

n
=
=
&
e
e
3
ks
&
j ¥y
i3
-
T,
o~
—
6
3
o~
1
L
b
-3
P
“F
—5
-
¥
3
23
e

4,15 That from the Facts  enumer:

matter of pay

"offices/unit

the milarly pla

environmeant in the Insur:

The Y Erons

| : %aﬁa&i&i« < QBhallachaypes
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B[S such they cannot be soriminated in the matter of Ly

and allowano:

since the higher revised ﬁu&?l% of Ra. 6500-10,500 and scale

>HH~9uOO have been granted to the simila rly situated

ot fnrxnl

sants namely Subedar Clerk/Mailb Subedar

Cively when both the catagnri

> are parforming the

}iwnn1ﬁnl works  and  disce hﬂﬁdiﬂq similar  dut;

RS «n;;Lwhf 2oas such denial of similar

seales to the applicants are violative of the artic

of the Constitution.
That it would be worth mentioning in a similar context, the

Frincipal Bench of the Ce entral Adninistrs

Tribunal, H@wémﬁlhiﬁ
Qe S.12.0999 in LA, Mo, 572 of 1996, wherein it was held that

TEauality is the First principle of justice when a particular

FER—
£

fit is granted to @i L onass

Dne o pdr‘mun| of the Govk. of

o mther similarly plvw%d

India, the same cannot b

cmplovees of obher

partment, undar the same Gove st . Tt g o
otherwise violative of article 14 and 16 of the Constitution and
k-]

will be againat the

der Ty
ToLies .,

That since the Director Gengral of m '''''' sam Rif]

maintained pay

parity right from 3rd ﬂgFjﬂﬁy for both the posts of He

fesistant

and Senior Accountant (Civilisn ﬁLd 1 owith that of Naib Subedar

(01RY and Subed

Nt Sidel. It is relevant to

e ma it aLr

Cmention here that ed all along by the

considering the duties and res

Government it

thers iz no Justifi

cion to deny the Upgraded pay scals to the

-

applicants at par with their »ountmrmanig worling in combatant

d

wmide in

zams squivalent rank and when discharging goual work

cand responsibilities in the same fleld offices situated in

insurgent prone areas, equality is  the first orinciples of

when & particulsrs banefit is

girantsd to & chion of

emplovess of the Govt. of India as such, the same CENNOT be denied

U

%afa adigh et %Aq\\Z\QAmJ‘u



t‘l

That

7 A 9\

the same Government, it would otherwise violative of Article 14

and 16 of the Constitution of India

4.20 It is re elavant to mention here that the counterparts of the

.....

applicants namely Maib Subsdar (CLR) and Subedar clerk are also

being granted other allowsnoss and f ities such as benefit of
14

ration/Ra iwh allowsnces, free clothing and lsswve allowances

o

when the same is denied to the applicants who are similarly

ciroumstans

and working in the same snvironmant in the

ranges/unit offices/ field offices and also in the

insurgency prone areas. It is u“rtmr vt bo mention heee

civilian emplovess working in field ar

311

s Governnent of India under the same Homnes

-

Cicy have also

beaen qranted free rationration allowanc

S suoh The

applicants, who arse working in field of fic

ought to have Dean

grantsed

oS

ationfration allowancea

=

v gl lowancses

s son sty gon Shew e, ok
airanted

o Maib Subedar Clerk and Subedsr Clerk. So far

- the enti et
of Ration allowance/Free Ration to tThe civilian employe of S8R

working in the field arsas unc Home Ministry

for Lmr5i leration befo this Hon® 1@ Tribunal in a

o

il&d by the civilian emplovess of the $5B and this MHop'ble
Bench after detail sorutiny of ths ¢

S

are that th& Civilian smplovess also

of Free Ration/Ration al lowsnos

Therefore Hon’b

Tribunal be
wl&&

16 MR W w IS L0 that the

are also ar

o the benefit of Free Ration/

Leasve Allowan:

eaqual to the their | onntmrpus The

e
it I

e

circulars relating to Ration allowance and judgments of the

Mon'ble Tribunal are enclosed for perusal of the Hon'ble

Tritaanal .

Copy of  dMemorandum dated 8.2.200L, Order da

i o
IR u

wnting ration allowances to the non

act i ve

S8 L

of 338 and judgment and order 14.6.1996 in O.a. 245

‘as Annexures-3 series.

iz all along

treated as ecuivalent to the cadre of Assistant in the DGAR

amﬂ adish cb (L Lalk c&m}a ’
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-

ang _the post of Senior &

e oy

sonpctant all- along being

affice DEak,

svant to mention hare thalt the sonckent MoL? vice

olloror Sa

L1 1lan emnplo

Iether Mo.&S I-a/277-86/,492 dated 2. a1§001 has r&quest ad the
gna mi

responadsnt Mo,

of DESR establishment.
@) Grode B offilicers Rs. 745011500

) Superintendent R,

e TR

e -

"

S HBROC-P000

If the asbove propo Lon of pay is acceptsd by the

W

Governmant and 1T the sams is exbended o The

in that

»

the grievancnes

of the applicants will be redressed.

But already & considerable long period of time have

in this proc

regspondents. That dus to dily dallving tac

&l i@ number of oivil

ary smo Loy

with lowser =g

tharaeby with 1
Tlaros number of the applicants are dus for rebivemsnt by mb
Penuple of month '

That it is stated that theharter of dutles in

s taEn stant have been olear

Fifles in RPoutine order. & mer

d

rof b

stataed above 1t would be svident that the applicants are

similar duties and r

the functional the incumb

witthin the ambit the their performnanc

guided by the same rulss, Hature of works, of both
combatant and non-conbatant are samsa.

o Tar Conditions of service are concernad for both

N

and nomcombatant are same in the interest of public

~g e

g wher

The applicants arse orde

chranster they reou

to ocomply with it and

oo
. NS 5

also wWith the ocount

‘the applicants.

e
L, TR

treated at par with the cadiee of Superintendent of the Headouartse

%&ﬂ adigh aly- Bha [\;\&C.Vd;J
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sn far Retirement age is concerned, retiring ags on

&0 vear for both combatant and non-comnbatant and

SELHDE SIS

both are quidsd by the same CCs Pension Rules, 1972, Retiring age

set of combatant staff has besn enhancsd by tha

Joparter, DGAR vide lether No. 1.31019/Poli .u|wwx%dmeII clated

BELTLAR99. '

G far seniority are concerned for the applicants and their

countsr parts,

Cpommon seniority list ars being maintained for the

U

of promotion.

f~

S

ar Educational Qualificatiorns aire concerned in the snliry

grade for both combatant and non-comb:

cant in the ole

ul” SAME .

fg per Rule, the post of Senior Accountant and Head
pesistant cah be Filled up either by combatant or by a nom
combatant staff according to the seniority. ény one can be

promoted to the afore

adch both and nos

combatants can held the sams post dnd the rank and status in the

afor

e oangd non combatant are

aid cadre both in The combatant
LAME . | _

o far Head of department and Head.of Office araiconm@rn&d
for both combatant and norcombatant staff are working under the

=amE Head of srtment or Mead of

w"@fﬂ] Gowernmeant
thair lovalty is concaerned both can be ranked
agual In the sams platform.

S far Ministry is concerned, Assam Rifles is under the
Ministry of Home affairs and is governed by the same set of Fules

&s is applicable tc

so both combatant and non combatsnt ars

Thes D Loy

qhﬁ same organisation and working in the 12

and

tances

So far Worklng Hours/Casual Leave are combernad 15 days

casual we is applicable for both the combatant and nom

combatant as thers Y office timings. In this regard ooby

o i

af Headouarter Sicnal mo. & 3

1a9s s enclosed

o
5

for peruszsal of the Hon’ble Tribunal. ) oo

8’@.‘6 adash | ch Bhel\zekaryas
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is GGﬂCﬁrﬂﬁﬂ \uMUmmJﬁ

an far punishment

S eng (GoA) Rules, bul whilﬁ‘umit

Ay For operationg T oS, compatant parson a0

nor-conpatants are dealt with

W her &as

il

n the sama Operd ational environmant.
far equation of status and Rank cf ot

iead

S

i1onwcombatamt are concer ned anag as per ap

i

o Warirant
i ior pccountant = Subedar
i gn niher Relevant Aspects are concernad,

A ;
dea further mentioned that “E!»UHNML ot u1f1~rmn1

g -4

g enrolled i fssan RIT

|&T%

e {

dpdical, Clerds, wﬂleW”QMﬁmrmmﬁ@mu

are reguired T fulfill

L%&ﬁh A
w|r¢/lJ,AUﬁ&Adm 11/06 dated 28.1.

Monble Trib L L ~1mewr1w

out in Gssan AT L
*mmmartm@ntﬁl Fa L. O iously ., ol

Lm%ﬁf“%dmr%wrﬁ duties and theay

ot

1Qpening Petroll, e

rolling, Sentry Duty Wuar

Gty J20. Guara Doty , @
ot her than clﬁrial !

Aptailled Tor Fhe duties

niry fward B

reason, 1f The record of Gal

consy Lhaed, now here The nams of a o

ng of this proan Leation. of courses f

""""" ~pmbatant and non comzatant,
[tmﬁmmmw”uwf5wWWm@rtmﬁr

e normal o

roreover, even b

potive of combatant and

Qfam¢$hﬁf@iw

recplired by fnn ﬁninurwlv ang iz called T,

e i

proved PE is as under

i el ,

require

Frend tine

for clerical dutd

6@?W1G@$ A

FFice hours, whenever the servi

=

dcxcl,\'slq ek Gh=llichaspu

and non-conpatant

mlacing undar

Wit Army

under CCS (CCA} Rules

- combatant and

~

o paib Subedar lark

besides akbove, it

ot} ,rruilwn'Ttd
Racio Meo shanic,

for ’

2001 18 enclosed
rheir duties ara

s Order and ohher

s are also having thelr

At on ROP (Road

uties. For this /
Gents of Assam

will hc Frad i

rhey are baing sent

EREEA Y .

non comatant, is

he is liable fo turn

e



A7 .

S far Pay Anomalies are concerned, (1) pay scale of

Mavilder(Clerk) and LD& as well 8% Warrant Office

L' r;l ;.'f:';

are ldentical and therse iz apparantly no such dizgearity

ars furnished below -

| Havilder Clerk ' LDA

s .

50953950~

N

- AEB0 .
Warrant Clerk uba

Fa. 400010060

4000 lOO“wOOO

(2} But @s soon as Warrant DFficer (Clerk) is promoted to Maib

LAz

f};

Subedar (01K sauiva

E ko the post of MHea stant or Subadar

Clerk sguivalent to the post of Senior dccountsnt dizparity sitar

e

Cimines tely thereafter., The scales are furnished below =

:Nb/sub(C1k) Head Assistant

8. S500-175-9000 ’ 4500-124-7000
Sub(Clk)
|

’

. Senior Accountant

Re. 6500-200~ 10,500 SQOC~BO00

It is relevant to mention here that in the preceding

paragraph the details of approved relevant pay scales of Zrd ORe,

,,,,,

4th CRG “nd Sth CPC in respect of ahove

and rnon comnbe

i
tharein.

I the instant o

wWith the

arity of pay scales now resultsed in the equivalent grade of

Maib Subsdar Clerk, Subsdar Pl 1l with Hesd o

ANt and Seniop

tant

sctivelyoue to up gradation of scale of pay only
@wﬂ@cm@ﬁmﬁm3

e by the respondents, lgnoring and without

considering the cases

for said up gradation of ey sealss to bhe
applicants who are working in the post of

Sprior Accountant in the non-combatant =ice .

sondznts in Uipgrading the pay scales only o the cadres of

3
Mailk Subedar Clerk, Subsdar clerk wide:

orders datad

?gllmiﬁﬁ? and 24.8.1998 and denial of The s

senefit of up

N ) - -
qruddi ton of pay scales  to the applicants are nighly

aca’ adich el @hollocharfet
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1, unfalr and arbitracry and the sans iz

discriminatory, illeg
violative of article 14 and 16 of the Constitution of India.

rter of duties of Ministerial staff,

latter

J0s

Tist published undar letter daited

9. E2001 in re G0, 7.0%u0CLRE) /88 and Mailb

tlement both for

,_.( +

Subedar (Ol and Head dssistant, casual leave ent)

ant and non combatant, letter dated

i
recruitment

as Annexure—-4 Series.

4.2% Fhat it is at, considering the faohts stabted above The

sartiment L.e. DEGR, alzo realised the monetar

ﬁg&d of

=T fe

the applicants took up a case

which is
Finistry of Home affairs for removal of the said paid anomalies
wide Headouarter DGAR lether No. A/4%1/5-CRPC/APS/98/1 dated

h]ﬁfll ian Emglovess

19601998, In the meanwhile Assam R1F]

Sesoriation, Has Gk, Shillong alzo ralzed various

demands including the demand of pay parity betwsen the comnbehant

and norecombatant emplovees of DGAR, Assam Rifles. It 1s also
relavant to mention hers that the applicants JV' rapeatacly
approachsed the competent authority  thoughthey are not the

memserzs of  the aforesaid associastion andg submitt

rEpresentations Tor extending the sald benefit of up gradation of

ant side,

Cpay scale with thelir counterparts working in the comba

g Tor example applicant while working as UDd al aubntited

ation on 1&.11. 2000 addreassed o the D

rep sty Director (s,

OfTLW“ of the DEAR, Shillong praving inter alis for pay parity

antation it was alzo

Cwith his counte In the saild repr

brought to the suthority that Hesd A

)‘n

Senior accountant are pay than the
Cworking in the combatant side namaly, Maib Subedar (C1LK) and

(olky. However, the sald representation was turned down on

St

Cbhe plea that the same was submitted directly lgnoring the

' | %azqdj sh ek Qka\l&(&aq,'u
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as mantionad in the

appropriate

commin ioation

iz once agaln cons:

However, the

by the Ministry of Home @ffairs, DGEAR Shillorg Jﬁd the claim of

the applicants appears to have been rejected finally vide DGAR,

bearing No. @MA/277-86/PL/218 dated 26.6.2001

Shillong
without application of mind, and that too by a noreceaking
ordar. Mo reas on is assigned while rejecting the proposal for

giant of pay parity with the Ministry of Home aFfairs that

L1

._u

an staff should be granted similar pay with @O 1VE

\_.(;

(ﬁw

counterpart in the comb zd cadre., It is Further

ir? stiry of Home affalrs has not agreed to the aforesald proposa

i

to allow the ssme pay scale to oivil

eguivalent ranks in combbad It apoeasrs Trom 8 mers

Cthat the Ministery

reading of the impuaned

af Home affairs also admit

the fact that countercarce of the

applicants who are working in tivalent ranks in the

haz beesn grant

cmimbatismod o

proposal of the The zaild benefit o nh“ N

comnbatant staff &2 such paragraoch <

of the impugned letter dated 26.6.2001 is lisble to be set aside

Court be plessed to direst the

(S

Cand quashed and +

¢3fJVz;w in the

nonh~combatant side in the light of the order dated 7.11.1997 and

-

saivy modi Flocation of the

EELEL1998 alfter ned sl ord

e

of the letier dated 19.6.98 and impugned letier dated

antexed herewlth as Annexure-5 and 6 respectively.

4.724 "That vour applicants b G Lo state that dus o norpavment of

@ach and every month, theilr counterca-is are

R

pay socals in each and

iving the bene

?Jaaq@na by & halls s



month £ill the disparity is removed

5% 0 For that

every month, therefore cause of action arises in sach and swvery

4.25 T

wat this application is made bonafide and for the cause of

B Grounds for relief(s) with lecaal proyvi

5.1 For that thers hawve been glaring disparity in the matter of

to the applicants by the Respondsnts

grant. of pay scal

which has resulted in discrimination amongst similarly

e Rl .

L

placed emplovees, thersby, there has been wiolatilon pf

article 14 of the Constitution which snioins the State not

o deny any pe

5.2 For that the applicants and their

onclEnts We

counterpart in combatant post undse the Re

h=

soto bhe Inplementation of dth

cuently the scale of pay of the o

anhanced 1

aving the scales of civilian po

although the Respondent Mo.? maintaing that anomali

e~

fpen oocurred w2 bhe pay of civilian and

combatant posts after grant of

both are perforning the sams

~

1o has eoguated

wis-a-vis the combatant post

o
e
=3
T
£3
o
%
&
5

mature of duty, scale of payvy eho vide

L.27011/44/88-FP 1 L85

‘

Civil Posts . Combatant POSLS

Superintendsent’ Subedar

Steno Grade T Subedar

’Steno Grade I1I Naib Subedar

Assistant Naib Subedar

Mazir Naib Subedar

OQversaer Naib Subedar

L.

&ac@a&)gu b Bhalldeharyu
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Hindi Translator Grade I1 Nailb Subedar

Lower Division clerk-cum-Typlst Havildar Clerk

mqain Mead fesistant and Ssnior gocountant of the

Faa nas/Unit/Field Offices are being all along treated at par
_____,___f
Wit ith o the posts of Assistant and Superintendent resp sectively

with the H%aﬂquartara.mumﬁ‘natdhixwhﬂhntn

_/—--—___—'—‘
H,4 For that rhe incumbents/appliants holding the post  of Ma il

Gubedar Clerk and Subedsr O ¢ are discharging the similar

G lities and performing the same Job in

same Ranas/Unit/Field offices and also in the same

insurgency prone environment.

CClerk andg Subedar Clark

55 For that the post of Naib Sub

were placed rather in a lower scale of pay  in comparison

to the post of Head ant and Senior Accountant prlor 1:.'.0

implementation  of 3rd Central Pay Commission Report by the

y

Govarnment of India, Ministry of Home affairs. Therafore

~ Clerk and

the rank and status of the post of Mail Sub
aubedar Clerk are in fact lower than the post of Head

and Senior accantant of A$$am Rifles in the

Fange/Unit/Fleld OFFi such, denial of upgraded s
anly to the applicants when the same was oranted to the so

slerk, SUREOS

e
4
et
)
-
-y

counterparts namely, Maib
CClerk vide letter dated 7.11.97 and 24.8.1998 are < ibhly

im violative of

arkitrary, unfair, illegal a
greicle of 14 of ths pnnwtlcuri on of India.:
Lk For that the ﬂﬁlb S lfuuhudqr now drawing higher pay

than Head @ aocountant entails hic

i ensibility under samse working condition under the
in the same Directorats of Director
~al, Riflaes
% 7 For that the incumbents holding the post of nNaib
; ounwumrculwrkz}ﬁﬂubedar{&l@rh$ﬁ in the combatant side has
vted high revised scals of payfmf P, S5QO-9000 and

i %j'ﬁéﬁo\@jsk <lay %kql\&tl«"n&u'

% cosmes oo o Sbbensiale o e T
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5.9 For that thi

5.10 For that the Respondsnt mMo. 2

26 | ©

E4.8.98 whereas the sans iz

applicants without

letter dated 26.6

.8 For that the proposal of the DESR dr granting ecuivalent

civilian counterpart working in the sane

Rangs Unit /Field Offic

 been machanical Iy
the Ministry of Home a&ffairs by a norspeaking

]

s Hon“hle Bench, wile dﬁmjﬂing a similar case

of discrimination in the matter of grant of pay scale on

-

" -

Q00 dn R.A. No. 15 of 1998 had relied upon  the

princi

outlined in the dpex Dourt deo sions especially in

Fanadhir Singh ¥s. Union of India and Others{ 1985~

wherein it has been held the ‘“the true equation of posts

and equal pay are matters primarily for the Executive Govt.
and expert bodies like Pay Commission and not for Court, but
where all things are equal that is where all relevant
considerations are same, persons holding iﬁentical posts may
not be treated differently in the mater of their pay merely
becaQse they belong to different department®’

. This
principls is aspplicable in ©

of the pr

AN
applicants more s0 when the W

s MoLE, under whom bhe
plicents are wmrhuuuﬁ has accepted that both the oivilian
and combatant pos

in Range/Unit/Field Offices of the

Directorate Gens

-
Boamed
E¢53
5
3
B¢
7
;u

?Lm!idr1m placed,
performing same job and respe

2 therefors major

anomalises have oocurred, that the

Hespondasnt No.? is

to evaluate the po ion

or dissimilarity of dutiss,

s OF amploy

worbing under
im.

in

communcEstion as

poearad from the inpugned order dated 26.6. 2001 = ummn“i a) @

detall proposal for grant of sguivalent o

"%éaﬂaci:sk eh: Dhalldeharyo
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with their counterparts working in the combatant

Fange/nit/Field offices has

N emphas

remowe the anomaly in the grant of pay scale to

the applicents and recommendsd the on'i ooous soales which

the app

s aces

licant have heen praying for ever since the anomaly

d and therefores following the principlss laid down by

the apex Court the applicants should not be denied the

analodgous nay

of theilr counterparits.

Details of renedies sxhausted,

That the appli

ates that they have no obther

slternative and other efficacious remady then to file this

application. The @

The compets

the Fe

&y un deo g 1o
Maltiers

Jicants e bedd the matter before

<

st authority but the same has been relsched by

r‘-.

i od e oy A
SO CGSENTS .

not previously filed or pending with any obther

court,

The applicant Turther declarss that he had not pre ey Tl ly

et ore

of the

Writ Petition or Suit regarding the

whioch ﬂ”ll application has besn made

any court or any other authority or any other Banch

Tribunal nor any such application, Writ Petition or

snding before any of tThem.

'<’"5

sought for

Undar the Tactz and circums twnnw* stabed”

apiplicant humbly pravs s

issue

relisfs

call for the records of

T lw] ahe

L.

e b g
that

-t

wour Lordships be plaased to

notice‘tw the respondents to show ca WBE 88 o why the

sought for by fhv applicant shall not be grantsd,

and on parusal of the

parties on bthe caus

ELIEER

to grant the Following I&lL@ f

%a.saa&,igk chor Bhallacharye

-
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That the scals of pay

~ Foe the oiv] ‘pu

par with thelr

My

courtat

Subedar (01

rpar

-

(Clerk) with Torrom 10, 10, 1997,

frzcount mn b Fla., G500

T direct the r

o grant zimilar

allo inc 41 Towane

ook

- t

raeliefs bo which

%

Interim ordse

1

Carrineg npplmfumf prava for

e of

Sior, tb

the following relief :- :

3

That the Hon'ble Tribunsl

& kar for
for tThe

further

F i,

iz Filed throush advoo

6:&9@ adich, <l @akeil%ci«a«a«
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WERIFICHTION

Lot IYalndng B Bhelld ey

I, Shri J.C.Bhattachariee S50 84, aged about 9L .vears,

working as Head Assistant, Office of the Director Gensral of Assam
Rifles, Shillong, do hereby verify that the statements mads in

Paragraph 1 to 4 and & to 12 are trus to my knowledoge and those
made in Paradgraph 5 are btrue to my legal advios as T have ouly

authorised by the other applicants to sign this verification on

tehalf of them and I heve not suppressed any material fact.

snd 1osign this verification on this th@M€24giday of

W, OO0

Qfﬁﬁéﬂt\,{\il’\ i {";L\ai(&([‘ar‘*u

d SIGNATURE
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Annexure—-1

BHARAT Sarkar

ninent of ]
Mantral ]
ot Home affeirs

o, “v

2 Fena

Shillong-793%

Bth Pay/ovr-21 : 07 Mow 97

v TSub : RATIONALISED RANK STRUCTURE AND PAY SCALES OF NON-
1 < GAZETTED CADRE OF ASSAM RIFLES.

Tence your Sig Mo, A 2499 dated 10 0ot 97 and latter

AL A Pers S

h-paw /97 dated 17 Dot 97

ntation of rationa

2ot rankoay st

am Fifles iz

non-gazetted cadrs of ¢
ding parsaraphs.

“ank structure

ature of rank
ng rank structure

ey scale as

(7 B 3750 B0~ 4590

b Hawildar -

-85 -4 00

L M Sl o

S S

e T OEGO

P . .
&

.. Bubsdar Major - 1500 with

04 of e sing Lnks and plis

pertaining to all categories in

M i

with the rank of RIfleman and e i

10 Dot 97,

lusiely for Lnks to wear the rank of nk till
promotion to Haevildar (Where ever applicabla)

mel slready borne on the strength of M A

D (ST i 1 R
I for Rs. 50/~ omoas appt pay 11D they ars promnoted

higher rank

F

) | | | %a«aqéist{ s Bhallichay e

S S



f o 10 0ot 97 and thersafter arg not

exintm

D6 fo 09 Qot 97, For

I

Pl 190T wet
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given in part
Motification s
actoratha

Dot 97, will be iz

heciy L of

Forware e

homay SET AL

mart anda Fol lowe

No rationalised pay
ol Doz ¥
e oat filest scheduls

given Foir birad wief 100 Ot

Aated B0

tham. Howswar,

I up the rank of Hawlldar
% wﬂ¢mﬁ§ﬁi$&d DAy Soa wief
1

|

7. Introduction of the Rank of Warrant Officer. Introduction of

[ : i Sl Inspechor ﬁﬁ
!

| nen et will on
i receipt of Gowi.

k |

0. to implement the

% in para 3 bto & abowve,

: Tinmead Lately. ' : .
%* Please &GH% | ' / . & ‘
1l

For

(;U Oy \t o

|

3

3. Dol (Rec-Co Ord) ' -

i, DAl (G

Branch) ‘ ~for necessary action plesse.

i‘_ | %jaﬁ“ém‘ ck Ql\c;l[éQL\o‘réiu ‘ ‘



0-1800~-£ZE-20~

Pay scales applicable wof °
- gn_Qé_to 09 Oct 97

- ,

55}1275Q:76*3360175;"7

Rs.2750-7¢ =3800-73-4400/~ vae s
I . . - _‘:,_cd Wwiihn
with spescial pay oS ¢ Bs. 30y
Re, 15/~ prm, =z ”;’ﬂ;O
[8 L -
ivzz,

w
N
(6]
o
|
(as]
(9}
|
N
)y
(@]
]
N
|
ou

)

XD
T3 .
<l

. apii' .
8s.4000~100-6000/— * Rslia
Rs. 4500-123-~7000/- As,
Rs. 5500-173-9000/- Es.
fis. 6500-200-10500,- 3s,
. Pius
Davy. )
. \ i L
ENEEN VG
» - ) R ' N s




o A-xﬁq:mex.u}’e_.% ) <§:g
I o X | N

1

Ties®
R
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B e UE Lnpxp - R
. HINISTRY‘OF HOME AFFAIRS o
! OFFIck OF THE DIRecrogR ! SSRB.. ¢

., BAsT moogrvyrnx.pmmn oA o
" e DEurr o 110066, - IR A I
. o R , ' L

DATED ;ns,foﬁyo;/2001

ILCIDR-M{DUH
Subjcctx- Grant of Rat fon rbncyyalloWancc to e Non-';
Execut {ve PeCsonne)

~ Personne} oE;SSB.sz

s
- .

» . . ‘-‘-l|.
2Te T anoft. i ,

incluggng Mnistoray, -/

T TSR

: R LA R LAY S
Leabe B it Sl e
o Cabinet sccrctariat'vide‘,theLr order No,a-
,49011/2/2000-DO-I(Vo1.II)~99 dated'30/01/2001_havo
: : o) ancc”to,thc.nonnexcéutiVQf. o
- Eersonncl incluqyy, ministcrial Personnej °of ssp PCs teg "
r : T Stat fong . Lopy of the = " "7° B
o Cabinet Secretari,e order dated_30/01/2001 fefer tg
.. above {4 €ncloseq, B PP A L .
2, ALl non-cchutLVc pcrsonncl~including ministerial;‘
Qefsonnol holding ed pdstsia ‘posted'to'category
B' ang ‘c Stationg Clareqd Vide this Directorato ordey
No‘30/SSB/A~2/97(l7) dateq 01/1r/2000’are entitleq ¢q draw
_ration'allowanco Wee, g, 30/01/2001, L . -

. ' o S i AT
e . v e .,
Enclg, As above, ., ’ : ,',*/?LLi;’ffff" T
“f““‘“‘f“f“““*‘ R S.S.‘BORA“)W ‘ R
, : o . 'JUIUT'DBRQCY’DIRECPOR(EA) S
' B > To . - . A i
e + b.o, ., HP/UP/J&K/R&C/SB/ND/AP/NA/Shillong/M&N Divisign .
‘ - 2. D1gg " FA Gwaldanm TC Sarahan/Haflong/Jammu/Salonibari/ T
Kumaryaqn .

3. Commandant. CSD 'w g,
4. Accéuntg Officer; gyy.

5, AI/A4/51/EQ branches,
Orda - Flis_ ; '

OFFICE o myig DIvisio R:SSB:A . p, <t XTANAGAR .
: ~ v e R
VNo.NGE/F-9(C)/96~ZOOd/(Qé ¢:u¢*?’oated:15.2.2001v -
Copy to:~ - ' N ,:.' T : | }”’sj,g:.)-!_‘.,a e
. . . oo M
- 1. The AOs:SSBzBomdila/Ziro/Along/r for 1nformat10n and ;
4 ‘ Tezu/Khongs » Necessary action Pleageg; :
. . ‘ v ’ §
> 2. The.Comdts:S§B:GC:Dirang/aasar/Tezu ~dow-
3.. The comdg;;WArs;ssa, Itana-gar ~do~
d, The Acéounts'Off;cer.Div.HQ n.P.Itanagar~do-

) E. .A.' ;e v ‘
, o "_'/*,“'"\;;@f“c,'f’f of

: ('.<;}V P L | broFCTION OFFrcgy” ‘
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o Sanc(ion of the Presidon

Lis heteby accordad 1o the-extension of
anee at ihe spacilied - (nles 1o the non- -

v including. the RMinistlerial pPersonnel of'Special | .
alion Research Centie' (Direclorate General of
; ., Security) posted al ‘g’ ¢, "¢ Stalions on phy Vet the position prevailing
In R&AW ang S letns of g (i) ulfllu(:"Miu“]i;;hyy[{ll‘?i‘u“lag)‘ce Om
. iw. No.50(4)97.1c dated 1170 11200y I S

the Ration . [loney Atiow
execulive personmef

Servicle. Bureau, Avj

w me ]

A

Hly

Sl - - Special Service Bureawivvintion Peseach Centie iy fequested to ¢ T
AT comply with the above arders of (he Guvenimany, “The Ralion Allowance

) S ewill Consequenlly be adiissibie only Prospeclively based ™ on the

I . reviewr undertaken for h

2 puIpose

_ The tevised vigers relaling o he
REEI . Classification of stations sligyly alsy (e issued,s_;ium‘ulluneou_sly along with
Lo e 'lhe.orders-relaling-lo the Ration Mlowanen © . : :
ot . ‘ . : . :

W ' 3. "No addilional

Budgers, ¥
accounl of libcralizalion.
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CEATRAL ALOLINIGTIAT vir TRLMRIAL, Qv gy op g n':'m:n 1' : ﬁg
ordlyianagl Applic,nt lon No. 245 Of 1995. . N e !. C ‘:g
| Date of orxder , Thig the 14th D)y of 'June ,1996. ;
on'blo shri G.Les.nglyino,rtecaber (A) SRR ‘v ‘ ' i f-:
niantRde shrd p.coverma,Meubeg (7) _ o at .
l. sri niehnu Pracsd suikig
Sandlary 1nepuctor), ’ L‘L
, Aviat lon Regaurch Cantra, — : S
2. sri pip.ok nandd, : L o i
kadlo mistri, , , , ot e . .
ARC, Doomdooma, ) _ . . f
o Apolicant s,
By Advocate ¢/shri G.K.nhattacharyya ; ;
‘with a.al.pas. e e 4
‘ -~ I'EUg- S NP ;
l. unlon of 1ndia _ ' :
rhproruntad by caubinot iucrotary, - BRRTIN i
D ETTS .ztl-umh Cubdr, et Affairu, : ]
Naw r;ulhl. ' ‘ ¥
2e Dircctouratu Goacral of Hecurity plock. ': k
V (Bust ),R.K.puran, Lo i
: ~ : , g
HoWw DIlhi ~110066, R T - )
~ . 1) .
Je¢ vircctor, aviat ion nefearch centro, yo . _ E
Hlock - v(t.qrt).n.x.yuzum, o T ‘ 1
How twolhd,. ) o , e ! [
de Duputy pirector, L
aviatieon poguarch cantro, | ' !
Docaidoomg e ; o , : ?
. : eee Rercpondent . i
By advocate chrd s.al4i, ‘cr. CeGaSeCa : ' L o
ornnn o : '
n.x..s;'zlcxx.?lrls.t~r-:um:n(:,)‘
The rppl.t.cnnto are umployuo:s of the avigtion o ;
Remurch ccntra, Doomdoama (ARU for ghort).. Applicant ; ,
; : N
CUI\LL].;- )
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o« is a sanitary Inspocter a port which iu oqui-,
valent to peputy viuld gfficeyr and ig below, piuld

A

GEficuy “lqhn,applgqgnQ Yoe 2 45 a radio Mistris Tho.

?

Foot of mMistri fally uadar the oateqory of .senior ;.

Flold Awulstant. Thic is also below pield officors.

The competent authority of ARC hus "clawsifiod Douu;u@
Douma as a cutegory B gtation with efﬁect:fr0ma2202p94}

‘2~ ARNaxure ey to thio Ouae,nanoly’ No-5.27ull/ &
4/86GuEa=IE (A) datad 6.12,1%87 convayed . the'aanction'a*

1985,

of the prosidont to tha grant of additional_conca_ s

tsiong ment lonad 4in the aAnnexure therxoto to tho vurioun,f

cutuqorLOu ot the staff of ARC 0 xcapt those on dopu-'

tution froa the Indian Alr Forca. Accordinq.co the

ANNOXUra Ration Allowance at the rate admin;lblo 1n
the usr in poace areas is admigsibla upto tha rdnk 1

¥

[

of pe0e. and below in cayoegory B arcaa'of ARci The

applicant had roquested tha authoritiog concorned to

Tedh

B

o

allow thom the Ration aAllowance but thig Hdc doclinadf

by thu wuthoritiegs ilnco thip Original Applicution*'

,
.t

undor gsuction 19 of Aduinlutrutive T ibunalu’ Act

~

) HERE AR A

3¢ Jirs BaReBhattocharyya, learnod coungol for tho'

applicants gubmittod that tho applicantsa are entitled’

to the Ratlon allowanco v ith ef f2et £rom 22{2.1994; .

This allowunce was denied to them becauge of wroag

interpretation of the order datad 6.12.1987 by which
i . . . .

ipyuent of the ullolanca was sanctionude pelying on

thu written otutemsent Hr.s.;li,sr-C.O.S.C.}cuhnittud

thuat the applic..nto have made the cladia oq-a7wrong”

wot lon that covuormnmznt had equated various non-oxcc_i

ut {ve poot s with differount oxacut dve Cudrou for-all

concoesionss The fact however remaling that the

)

4// ’ contdess
//Wb
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Kuation of posta vide orJer No.A-11016/6/86 -DUI dotod ;1)

2,1041906 (ANnoxuro-1II1) is for the 1z 086 of House © 1T

P ST eyt
H LA U LRI

"Rent 2llowanca only. Furthar, the concassion of Ration»ri¢'

Allowance hag been oxtendad to the employson o )unlor N

Ayiry g
nxuuuciv- Uadre only upto tho rank of field o:tiCur on . P
the unalogy of the Junior Exﬂcutlvﬁ staff, of'R & AW pnd

the upplicuntm who do not fall in thig cutnqory cannot .
gut thu bonaflt of Ratlon allowance. jr, .K.Bhottacharyya

eubuittud that this ground taken by tho ruryondunta is

a1

Aot toenable ag in the cace of interlligence Bureau the

Rat lon Allowanca wWan allowod to the non—oxvcucivo ntaff

aloo and when the alloquce wWas stopped to Lu padd ¢ .. o |

applicytions. wure cukmictoeq bafqra tho central dminia - vfi_
strat dve Txlbnnu1 uhd the pyywmoent patlon Allovwanca wag .
Yestoryds In thig comact lon hw hes reforred to tho 0rdet§3

ih the Ooa. ©f 163 0F 1991 and 10.199/91 of this nanche 'l

de W hlave p~ruand tha racords and hoard tho

counsvwl of the parties in this 0.a. lotter no.A-¢9011/8/
B6wpo «1 (n) dataed 1045.,19%46 shoua that thao prosgidont is Aj

ploagod to sunctioq 8 (eight) con.OSeions to the varioua .

categoriog of stuff of ARC. on - of tho concossions dg s

House Rant Allowance and it hag been stated that. Housa . pﬁ- 

Ront Allowance adnissible to the Exgcutiva cadre will o f ;

~y
<7

ba aduiasibla to the pereconnel of other cadrog also o£ . , 4

corruppond ing lavelg. conaequently oquatlon of posta wag . ?
orduxod by tho ordorx Ho+A-11016/6/866-p01 dated 23a10 1206 4
I

exclhusively fur thae PULpOLU Of 4 ymunt of 1puge fient '
1

Allowancu. yndur thia ordor the applicanto wis conticlod to

drev lwuce rent allowancu, uyndur lotteg RO WA+ 27011/ 4/06 w

BA=l1l(A) duted 641241987 addit lonal concscions Wura

contdes,

/ L]

ot
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grantud and one of tham Yus pation allovanco to the va:xouu'

}
Ccatagordag of the gtafr of arc. Tho cladm of the rospondcnto b } .
is that ainca thera la no Gquation of {

POpto in Xaspact of A
' Rat fon Allowgncae thig ollowance cannot

bo granted to thy

appllcanta who aro non-oxocutive 8taff. v arae nét impreoa

@sved by such stand of tho turpondontn._Uncilcin the cauo ‘

of grantdnq Houao Rent aAllowunce for the

Pur,.ose of qranhinq

"
Rat lon AllOWonco 4uch equat lon of Postu 18 aut raquisred by. i

: [
the uuthoriulng lottor Thiag poaition is cluar rrom thn s : #
following ju '
<l. No. ~ Mature of Extunt of tgractadsyxdonrkp N
the concesgion the conge. ' « : |
U.J-LQQ i
1 2 3 ' 4

(a) Raticu allowgncy Rat lon uilduanco upto the rank _ i ! " 3
. . - i "
°f F.0. and bolow gt the follow;ng‘vw ‘ .
rater . L F
- 1 4 vf{%
T locat lon Ratea“' 1. "
(1) Category p As adaigegible ; ' - t
statlong . from t ling tg o . . ¥
time 4n the - oo i
Porder security: ’s ;
Porce in pagce | )
Aareag . 5, uﬁ
st ‘\‘.(
{B) Hougo Ront Houre pPent aAllow- goparato or- H %
.Allowuncc. anca facilitios = ers will buf__ di ;
: adaisuible to v 1esued aﬁqutvif ,f i
the Exacutive - corro sponding I ’
cudre will be lovelg®, ¥

atmigedible tgo !
tha pergonnol ! !
of other cudr0§ T 1-5 :

oleo of corre.. i

op.ondling lovals . i

!

1)

!

—---’--l-r-.---------——----—_——-——v

]

cContde o




)&E&%%Mwwmmmw e

- 1‘10 f'-.":"";-“‘-f‘-i;..

“in . i
VAR Pa. unwj»§?

A W

The rug,.oadonks cannct bring in what s not theru or what
it not intended to be thare by the lotter Ho.a 27011/ 4/
BO~LmXl (p) dated Gol2. 1987 as indic.ted abuvo. Ahib

lottur simply clearly states that the ullohanceﬁisfadm4~-“ ' 1
65ibla to the varlous cutegourlos of the .ttaff of APC by,

vlucing o ldade uptothe rank of FU and below. IN QeNs
163/9) anr. Uepe 179/9 OF thle Donch on tha ..:rengm of'chq

rocamunondat ione of .ha Sune one man Canmittea :eferred to
in this O.A. Patlon aAllovaace win paid to the nun-oxo-

cutiva utotf of the Intulligoence aAuruvau:ut tha pamuonc !
; Wag stoppod 4n 19v1. This Tribunal in tho order datbdAA ,

; 17,12.1993 (Eo_uhich ons of up Wac party) Aftot aincu-L o {
, orion and relyinj on the order dated 27. ;93'o£ the - t

’CDntxal Adminiat:ativ« Tribunal, d\andiqarh ncnch,circuit

o

: ut Jonnu 1n O.As Nos 381/3K/92 hud hold thut Ration o " l
Alluwuncn Vg, uuaivﬂlblu tu tho gpplicautn in tho#u two !
Q.ntte the foate in thono two O.an .and of tho prurunL Ovo
Lavofar ur thuy rolate to Ration Allowusnce. and Housw nunt i
Alowance are almort idantical. Tho conditidnp~in‘thq;e .:}
. CtWo Genu 4@ in regpact of Ratilon Allowaﬁcév\th;t‘the (AL
,r' : gonial pogted in cuteqory n locaticn< uill "be entltled to

Rutiun rllovance at nonnuulifying area rate for n"vo'ror

¥
—— ..

hout. rent allovance it is rtiyulated th t Houca Rent
Allowunca would bo nylicuulo to all ochor cadxos oE the.

iB undur tho sernao torms applicable to tha oxacutivu Cae

dron of corrusponding luvelee In view of the facte RON-

i ' tioned abova wa hold that Racdon Allouunco 15 émﬁireiblo

R

{,
i
.

vo tha appllcunt( lx this v.ae Tha Iorpudoﬁntc are dingth

N

l
to pay ndLion allowaaco to tha applicanes at tn» ruta :

applicable to thom with vffact from the dnc date 22 2.94-
The arroor waount shall L3 pald withdin 31;{9.1&2&.

St

BT

Thu applicution iy gllowed , Mo order as to cosctus |

cd/ - Hembor(a)

sd/- Mombar (J)
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IN TUE SUVRINE CUURT OF LIOIA :
; CRIMIMAL/CIVIL APPELLATE JUPISDICTION
f ' ! foo, >.l'
! - 248256 .l
q |
PETITIC!I FOR LPRCIAL LEAVE TO APPSAL (CIVIL) no. 1705 6r97.;~€
g (Patitlon undar Article 136 of the constitution of ' xndia'”“ G

P v

C L \ for op0c1ul uuavu to Mapcdl fran thu Judqomunt and ordor

daped 14th Juna, 1996 of tho contral adadinistrative - | |
- : L _"
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Tribundl, gGauhatd Bonch of gauhati in original Application
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GRADATION LIST IN RESPECT OF nQ/JnO/SUB(CLK)/

. ool .} ’ il
Rif_n

L s RACE S
1230222 S R -Mahaniagsha-ayaaAssam
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shil long - 79_011
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Officer
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} T
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Junior AccounL"

rn
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LerCO/Fu docu of 1ndl for

e

and i Lnk/m
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) P . 1h 1‘
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147 [‘]nc fOHome W|ll b(' the distribntion within the Batealion,  Temay Jwwever be changed  depending :
con the exigency of thc s nvu,c Dut unly with the concurrence of the Commandant--—- - L ,
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)iU operiDivis
1 3 ',..jy (\f A v-)',

Lowcr D:vmon Ass:«.mnt

on Assmnnt

Dx;y‘xtsmn Asq;sl.mt
1)

t (i) "_Accdr.mt.a'!"lt

\iii) Lower Division Assistant ..

(n) L()W(,r Division Assistant

. (f) Adm Win p......

SECTION 37 ?4 N

SENJOR ACCO UNTANT '
A

Hc,‘is;thc‘,;ﬁnapg’ ;advis ad willi be'r spon b] fm the follo "mg
gl o "’"g‘n}w. i ; Tt { :
24k, i LG pe RGN ’ '
ayiCorreét’ mtcrprctahou oI‘ xulu/lcoul tmns co~far a5’ financial
cancomcd 50 that thcrc arc no irregularitics or losscs to the state.

{h) Scmtmy of lA/DA bills of ali personnel including officers of the Battalion ht‘lorc they are
put up to the Commandant.

. (e) Correct' and timely submizsion of DCCLINE againat /\(“ bills drawn by O lnnuhon.

X H" Dills of . departmental constructions and cnsurmg that correct prorcdnrc'xs .
pa mcnt'\l constructlom arc Undcrta‘gcn : :
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Quarterly - Audit:of Regimental and'*.Private

mmandant in'the’

Pt
H

P

o e) ‘_Ad\'/j;sing the Commandant on the control of expendituie against budget provisions.

he quarterly verification of Casly. Bogk aiy

: ¢
d

| contingent registers.
ER R L Y SRS

113 E ."'
G NN U i o S A R M o
¢ arties delailed he¢ AccountanthGé ralfarid assisting in'th gularisa-

Yy s y IR S g tie t e . Tit Al
with “lcast possible” delay'* and -in"th¢ implementation oﬁ "

n I suggestions/ .

f-the. Audit partics as advised by the Commandant. RTI : ;

d;.reconciliation of accounts every ronth; ¢
,g:\ . ta st ;4,:31‘-‘__”, TR T Cle Yigmet () T . . ,.i, tel, jadl )t l,',';‘ T

of the " Accounts Branch ‘of the Battalion and training ministerial or
nder hiw. oo RPN " ; ;

. i f i

Frbe
r-4dl
e
fithe
ey
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e HEAD ASSISTANT .

149 Thc p.rimz;uAy .duty of I-Ié::—xd\ Ass

\}‘ Y A . istant is (he supervision of the work of the office. He must see that -
-'f!?!‘ kG ithe.work is: properly! distributed and the time of * the other”assistants is fully: occupicd and that they'devote.. -,
" . ,;ﬁggt;;ﬁg)}'z.J-!}thctr{ fnlljh'ttjg'ﬁtjpn to their, e will generally be - responsible for the “smooth running: of:

b kit o o o AROT 10 S e \C, -3 O , .
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C mon
A b 3
orxthetfollowing:

}bn‘qﬂ}‘( g s

of thes
Wil b

Fi ';"" 3 A Reaian)
A be e

tstenify 1
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Efficicnt working of A and G Branches .

T .
1. (¢) Generally.:be the cashicr of the wnit for all public funds.
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_ﬁﬁﬁDjrectorate General’"
i 5hillong*~ 793011

NI, 31019/Policy/°9/Adm~III/ 28 Jul 99

H ! I
|

S IGAR(North) , Y

705107

- *® -

DIG, Al Ranges/ARTC & s

1 lco, am Units/MGARa/WkspAR/DUs ~ @ gl
L ARSU/MCCAR/ANTO Y -
i RO

. SRR “wf gk
RETIRFMENT AGL OF AR JCOs : SUPERANNUATION PEN@LON

11, Refgrance this Dte letter No,! A/pers/Sth—pLy/QB/datedb
er NG,

\

4 |21 May 98, Sig No A 5462 dated 26 May: 98 and etter
. i31019/SM/98fAdm-[II/9J dated 01 Jul 98, -

I

R all the relevant rules;

Considering all‘

the' aspects and;‘

*4t. hag nowlbeenxdgcideq
Llage .of . retirement of: AsSam: ‘Rifles. JCOBitO&ﬁ :
1.}Sub Majors’ 1nstead‘of\existing 57 yearsdof agea
. |tenure-as Sub Majors, ‘This 'is:done" twith a Niew1
jprocedural’ gap between the NCO/OR andﬂthe JCOB.
1eulty on the subject, henceforth all the Assam. RLf
jare on the posted strength of Assam Rifles as on Q0
inow retire on superannuation pension on. completion.
" -jlof age, The JCOs who are willing to serve upto the'
|years, their cases will be reviewed in: this Dte bef
on of 30 years of qualifying service: .and | 55 yearsﬁc

|
|
n
|
; ::!hettner~t0miore for. issuing ‘orders ofxretentionbo
L Inoticcs as the case may: be° -' ,g_. BTN
o
|
|
|

"

e
les JCOB y nosil:’ -1
Ahg 999 'Will 5 B ¥
of 160 years e
agel ofl 60, I
ore|; compl

1, dgeifag!)
tiremen:

6

A1l the 1nstruction° 1 «sued earlxer on the
as Cancelled : o

- V'3o
itreated

r"

L

R ,‘%*Sd/-'XX¢XX§"
: | A . &us Df{8dnghal
cob - IR ST S S T et olonéllhmk*

et S Ceopeo o py Dir(Recerd
vfor DG Assa

= Copy to

LY

; In‘tornnl
R P

) 5
(] L o

i
oo
N |i

t

!

!

- A Branch/Estt’ Branch/D & V Branch/Legal Brancn --1_"

Re cord B:ancb(co~ord/Adm~l/IV)/UPAO ‘;j;; ::gﬁ

" RESTRICTED




{Copy/ e b 0

R | .

i ™ : i

3 | R A

From : DGAR (A Branch) - . DTG

i ' : ."“;

T : List tAS \: Unclas

| List 1B* vE |

ff List ¢¢C?* ' SR A 2488 j

i ‘List 'F' (Less ROAR) - . A ;

i List BE? o By originator ! |

--? S w85 R e e e ke e on M e ol ae ee e - e e ..’__!- o’ v - 'T {T":‘

heductlon casual leave entitlemaqt ( ) ! b
| ok r
I e

%irstly ( ) treat our A 2464 May 12 and A 2411 May 15 as
i

T odg f* — B l{(, ,_. .-h» ‘- A,L'-L(e)( L,"K-\ 4 <§\7Lbl)

ancelled (o) ‘ ?

[

aecondly (o) fresh order on casux] leavg entltlemenb after

r

B
-l

|
i
!

alfa (o)

bravo (,)

charlie(

hirdly (o

. W oy g e

obtaining clarlflcatlon irom MHA as un%er (o)
¥

AR cadre offrs COmm& AR pers and civ sﬁaff posted
“to Dte GenVAssam Rixles where fiVe days working
week sys in vogus Cumma entltledvto eight days
casual leave in a j<&1 (o) z |
AR cadre offrs commu AR pers and civ s{afi posted

to AR fmn/units other than DGAR where no specific

U :

worklng hours in a day or week are preacribed comma%

entitled to 15 repuat 15 days casual leave in a

year (.)

o) above order to be implemented wef 01 C01)<ﬁan §

% () : g E
) auth for above orﬂwr is MHA letter 27012/6/98aPF

I dt 04 Mar 98 ant even No dt 27 May | 98 ( )

ar ®o o ul an ws Lad " oxa s = o oy el - o - — o o L Lad - - e

09060150200'009000,;‘

b o

AN f ﬂ
W
‘ . f
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e e e e e —

Tele No

(Indie;

7 (o)

fQ9~

REuISTLRED -~

|
i

:70-5107 -

AN
‘
NV

AR

s

;
e, fe

A recrultment rully for: recrultment of malc youths
n Citizens) into Assam Rifles
category will be held at Thlruvan"
from 01" Oct 2001 to 07 Oct 2001.

You are;

Mahanndephaluya Assam'klfles ?m
Directorate Ge neral. As em RLfles
Shillong - 793011 ‘ L
T.15 o1o/11/2uo1~Adm—[1/cm> gLEgJun 2000 '
The Chief aecretury ; Pl By Jﬁ i
Govt of Kerala 3 i A . '
Thlruvanonthapurdm y f
Kerol i I 5 | :
RE RUITMLNT bELhCL[ON BCAzD— ASSPM RIFLL !
. Sir, . i K'
N

for the. Lollow1np
nthapuram: w1th effect"”
thereiore,

e

requested to direct the concerned administration: to i
rerider all p0551b10 help/dSSlStanLG to our r@crultlng !
teain. : o :
(a) va1ldqr (Clerk) -100 - - .

| (3C-10,81-10, 08C~20 Gen—&@) S P

© (b) Havildar (PharmGClst -50 ¥ ﬁ{

- (8C-5,8T-3,08C-10 Gen~32) Lo

.,

Physical Stendard

Stono) - 02 (Gen»Z)

t
.
- 170 CmLL

() Hei@ht” . Hiil areas —1
- v Tribals| - 162 5 Cmsl
(b) Chest - 80 Cms,

. TrlbdlS*~ 75 Cms,. 1
(c) Weight - Proportlonuto to heig

Se

The educational quul¢floutlon,u95c Limit and
‘appliceble- are glven below := - | R

Catogorleo

245 per mCulCul ptandc

T
Eduoﬂtlonal quallflcatlop,‘age~llmlt a

Warrant Officer (Pexsondl ASSLQtan¢é/

}" S

:“

65 Cmu andj

PHi1l urcus~ 78 Cms and

ht and age

wrd. ‘;.}@

: Educdtlonal L Age

, qualification climdt
(2) Havilder (i) 10+2 or. equiva- 18 to ?

‘ lent. Matric .to!be Years |

(Clerk)

/.

py |
@MS\%} 0 U}w Hindi, o
VQ)VJ | » ; o f %(

passed with Enelluh '
ana Maths,

(ii) Typing Spbed 30, words
per minute in English or
25 words per mlnute ln

(

nd‘pay'scﬁlé:

p“y bcoles

v i ,'r I
‘ .. P ._] - h

s o : ;

RPay Scale
.‘.Jy-

Rse 3200-83 4900/“

A “,‘3;‘“‘ L & "_'4 L—‘j .t_”m )

i



AT T . 7 ' "M‘I'if?"&u’»lf..e-"—— ' ‘:‘-a\{'q..,
wamvgmqw\. Eo- N A AR 4(3& wa)
A e G HRY. e ' R U T

2= o iy
(b)..Hanh(i]-eT Matric and 2 years 1 18 to T23 B, 3200-85-~ ¥

Ao (Phzrmacist) Diplome in Pharmacy: Years 4900/~
}ﬁ from & recognised - . :

Institution, i '

(c) Warrvant Offr 10+2 or equivalent | -do- fs~4000~1 00~ .
- (Personal ~  from a recognised ! ‘ 6000/~

Assistance/ Board or University: | , i

Steno) - with short hand speed ‘
- 80 words per minute and ‘
type writing speed 40 ?

.words per minute. ! . | g j
Co : i
R : Lo o , '
by Relaxation in age - SC/8T candidates will be )
eligible 'for 5 yeurs and OBC for 3 yeprsvreloxatiqn in : :
upper age limit, : | ' - .. :
o : oo 5 b
5 ‘Promotion Avenue S g !'”. , 0 3
. i | . f i
) (2) Entry level Hevilder ,? i 4 !
i : T | : !
! ' ‘

b) Chance of promotion upto rank of Commandant
o Colonel). - ' : P

1
i

e : ' L __—
(c) If not selécted for Officer cadres, prohotion'
upto Subeder etc, : . .

IS N

- R el Eligible =and willing ciandidates are requirsd to v

attend on 01 Oct 20017at 0800 hrs. at'fthe relly siteé. . TER
- | CAMDIDATES ARE REQUIKED TO BRING WITH! THEM APHLICATION A :
| EORM (Specimen enclosed) duly filled in 21l respect and '
_ the following certificate/testioniQISjin original to
i~ v¢ produced before the bosrd on the date given above:-
(a) Educational qualification ?nd dete of birth
certificates. SR S
: P : l |
; (b) SC/ST/OBC certificates (if} applicable).! o
| (c).Domicil@/PRC,Certifiéﬂté}ap‘appliémble.g O
(d) Character certificate (latlst), Lo
i (¢) Two copies. pass-port siééfphotographs. One S
| pasted on epplication form duly attested byja .
’ ‘ Gazetted-offiqer. i‘ SRR R '; |
. ‘ . . o . . . ‘ ; S N |
7 - Rally site-and Police protection 2t the rally site
3 from Q1 _Oct 2001 to 07 Oct 2001. Deputy Commissicner/ ; :
i superintendent of Police, Thiruvenanthapuram may kindly be - - . . |
! directed to provide adequate Police:protection ath| the: T |
| rally site for the above period. [ ‘ Lo i 4
i
2 ) “'..‘:”.3/’_
| |
: N ;
5 | : |
1 3 ,
- : :
|
;




s1- 7 N
- 51 \ : .
. = o T e el b ¥R L
‘ i i ,
N N
N =3 E
8 selected candidates will be ILC{U]]"Y‘(L £0 unu(_rpo
trapning ot Assam Rifles Try Contrn Jnd chooL Dimupur"

(Nefrland ). |

9. g - Please acknowledge. |

) | r |

| Yours ﬁAJLhtulLv
E T3
\ \/V\SZ(\O/6
> —T B D Sinﬁha )
: Colonel
Dy Dir(Records )
: for: DDG Aasam Rif le
copy to ;- ; ;
f

Te The Deputy Commissioner - ior wide puhllclty.

' Thiruvananthapurem (Kerala)

2 The Suparintendent of - Please provide adequete -
Police, Thiruvenanthapuramn Police protection atk a
(Kerale) the rally site for abov~

‘ erlOd _

3¢ || Public Relutlon Offlcor | }ﬁ %

-~ Govt of Keralea P r
! Thlrqun@nthupuram j -
% Kerala | !

L, The Director of meloyment - You are rpqués+@d 0
zovt of Kerala give wide .publicity in
TllFUVdnnnLhcpufam Tnu 1ocal/1ood1n News~

paper of the State,

5e Zila Sainik Board ' |
ThAIruvananthapuram - 5

e

FRARGRREINA P

6. HGQ ICJ\R(P')/J\B”C&Q/AII Rg.J/L G- I.or wide circula tlon .

7. "A' Branch - Ple ase detail a board

' of {Offrs as per SOP on

thé subject, !

8, Vig Branch - for detailment of V1g

pors, ' . :

9.4, DDG's Sectt | - - ,fo;l" J_nfo plcase

i o : o o E:-;*u 08 VRN S C S R

104" Dir(Adm) through PA: ) r—do— I _-%”f_ SR R

11 Station Headouarters - —do— '

- Thiruvananthapuram i '
(Kcr 1a.) : :
! , i ;

12, HQ Southern Command Col ' | b
lunu ’ ' . : ?

13 Branch Recruiting Office — for wide publicity.
Thiruvananthapuram i :
(Ak.l"&lﬁ) . / / | i

2 K
9//4 7
. ﬁyﬂd

i

i
i
P
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Annexure-5
Mahanideshalava Assam Hif}es
Directorate General Assam Rifle
&hlllongw?93001
Tele NO. 795076 :
To. afa-11/5 CPC/aPsS/98/1 : 19 Jun 98
ist NN
List B’
ist ‘C:
JList D7
List :E”
dist “F° ,
) REVISED PAY SCALE-CIVIL STAFF
L The following proposals have already besn taken up
with MHa for consideration and 1mplemenrstlon in Assam
Rifles by this Directorate.
fa) Implementation of same pay scale for the civilian
staff as per their eaquivalent counterpart in the
| combatised cadra.
b Upgradation of scales of YFAs. ‘
Cfe) Upgradation of posts of Stenographers..
A fd) Revision of rates of various allces admizsible to the
' nursing pers of Assam Rifles.

() Combatisation of civilian cadre in the CPMFs - -
Recommendation for combatised rank structure vis-a-vis
civilian rank structurea.

2. Decision as and when received from MHA will be
intimated to all concerned. '

3. HA Tripura Range only - This disposes your letier No.

i Copy to =

Fars Sg

150100/98/364 dated 05 May 98. ‘

Sd/~R.S.Rawat

Lt. Col.

Assistant Director(A)
For Director General
pszam Rifles.

"%'
e
O

%a%mmg\ck %mmhjwqb
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Blharal Sarkar AWW ‘“‘*@Uﬂ‘“&‘““ A L’
/ Government ol hudia : g .

Girih Mantradaya X
Ministry of Home Altairs . - %) ‘
Mahanideshalaya Assam Rifles

Pirectorate General Assam Rifles

Shitlong- 793011 -

A/L-A2TT-8G/0U 21D Yoo ks fun 2001

General Sceretary

Assam Rifles ( Civ) Employee Association
HQ DGAR,

Shillong - 793011

—_— - v Ws_yft.,v

' DISPARITY IN FIHE SCALE OLPAY O

o] rCIVILIAN
| MINISTERIAL STAKILC I HQDGAR LS

ABUISIIMENT .

Wl et e

1. Rel your letler No. AR(C/EA/TTay dated 06 Jun 2001 addressed to DGAR.
/2 The niain issue of your above quoted letlerare following -

(a) Grant ol higher pay seale Lo Asstand Supdtof HO DGAR.
J ) Grant of cqual pay {0 CIv cn\ph)ycc(vis-i\-vis combatant rank.

R} Grant of Higher pay.s cale (0 Assty Supd(.:n,\(_lm,/\Q.[A__/_\()I_l{@)[«(}(}_ﬁ@)_,gt
HQDGAR ‘ ' ' S

() Assts of this Diewere in the pw-lb\-'im.‘d ceale of Rs 425-700 U ere) wel

01 Jan 1973 which wore pevised an R OO RRLY G erao wel 01 han 19RO and
Rs 4500-7000/- (" Py wel O Jan 1990 as per Parl of *A" of First Schedule ol
COS(RP) Rules 1986 and 1097 vespeetively.

(h) Initially a casc was Laken up with MUA in ieh 98 fov fnrplementation ol
upgraded revised seale ol Rs 2000-8000/- wel 01 Jan 1996 to (he Assts of this Die
as per Part 3 of the irst Sehedule of COSERP) Rules 1997 which is :\pp\ic:\hlc 1o
Assls workings in ore, ontside the Seet.

() Before reeciving any decigion from MEA on (he above case, @ scparate

_ case was taken up with MITA in Jun 1009 hased on Ministry’s DO letter of 03 hon

i 199210 clarify the applicability of the seale of Rs 1400-2600/- wel 01 Jan 1986 in

i place of Rs 1400-2300/-, . S ;
¥ (h 1 the seile of s 1400 26004 wel 01 Fan 1980 s aprecd (o by MITA, the

H ‘ ' jevised seale \vnu\d' automatically come to Rs SOO0-RO00/ - wel 01 han 19V0 as per

M replacement scate vide part AT of First schedole ol CCS(RP) Rutles 1997,

E (c) 1L was ascerfained from nsk that the scale of Asst in BSI prior to 01 Jan

1086 was Rs 425-800/- which was rovised as 1400-2000/- wel 01 Jan 1986. This
was (urther revised as Rs. 104022900/ notionally wel 0F Jan 1986 and cltectively
wel 01 May 1001 on the hasis of reliel wranted by Hon'ble CAT. This. therefore,
chows fhat Asst in BSFawe eetting seale of R 5500-9000/- wel 01 Jan 1996 which

i< the replacement seale for Ra P Od0-2900/-,




s Atexuse —
N Proposals for upgradation of pav seales of Supdt ol this Die trom §500
- A 9000/ to 6500-10SO0/- and AO/AAOROICGO of this Die rom 650010500/ (o -

., 7450-11500/- were also taken up witli MUA separately. However, the sunic were
- tumed down, :

(&) The above cases were discussed by FA(AR) personally in the Minis(ry and
s suggested a consolidated proposal for upgradation of pay scale ol Asst. Supdt
and AO/AAQ/RO/ICGO of this Die was submitted to MITA on 02 el 2001.

(h) The case was also discussed by DD(A) during bis visit to MHA in Jun
2001, ‘ _

U) Present Position - LOAR vide their Sig No A 2201 de 15 Feb 2001,
ntimated that the pay scales of Assistant and Supdt of Assam Rifles will be
uniform-in all CPO's as decided by MHA and they shall be placed in the pay
scales of Rs 5500-9000/- and 6500-10500/- respeclively. Subsequently MHA
asked for the pay scale of Supdt and AO/AAO/RO/CGO, during 3", 4™ & 5" CpPC,
- RRs and other info from all the CPOs, Required info pertaining to this Dtc was
fwd to MHA on'11 May 2001, Further progress of the case is awaited.

4. Grant ol Equal Pay to Civ Employees vis-i-vis Combatant Clerks. This Dic
had also taken up a proposal with MITA that civ stalt should be granted (he same pay as
v ‘their equivalent counterparts in the combatised cadre but the Ministry has not agreed (o

our proposal stating that it is not possible to allow the sane pay scale (o civ posts which
are given to cquivalent rks in combatised posts,

v s ;- '\/'\ \ ‘\:‘\.'.. 'A-"
K‘/\/’\' ‘ N

(Satendra Kumar)
Colonel
Deputy Director (A)
FFor DG Assam Rifles

~N
=

—_— .,—vwx._'r"-?
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IN THE CENTRAL ADMINISTRATIVE

TRIBUNAL

GUWAHATI BENCH: GUWAHATI

O.A NO 74 OF 2002
Shri JC Bhattacharjee
........ Applicants
Vs
Union of India and Others
......... Respondents

Reply to Original Application submitted by the
Respondents.

The respondents beg to submit following written

-S'tatement in reply to Original Application filed by the Applicants

as foIIoWs:-
1. That the OA may please be disposed off in the light of
judgement and order dated 19 Aug 2002 in OA No 321/2001
Shri SK Sarbajna and Others Vs UOI and Others passed by
Hoh’ble CAT. |

A true Copy of Judgement passed by Hon’ble CAT

dated 19 Aug 2002 is attached as Annexure I.

C. & T, Gywszhati Bench

- o~ — -
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VERIFICATION

| Major KS George, age 35 years, Son of Shri Late Mr KM George,
working as Joist Assistant Director (Legal) in the Office of the Directorate
General Assam Rifles being authorised to hereby verify and declare that the
statements made in this written statement are true to my knowledge,

information and believe and | have not suppressed any material fact.

And | sign this verification on this 2R _day of (szgws‘r 2002.

Deponent
. ggs feas (fafd)
Jolnt #sstr L rector (Legaly
sgrfRRa®n s TEwe
Cirecruraie Generai Assam Riftes
fastn - ve3ony
Shillong — 793011
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CENTRAW  AUMINLSTR G IVL TRIBUNAL

A GUWARALT BENCH
G
 } :
s Oriqinal Application Nos U°A-No.321 od 2001 & 00A0N0b472\a\ 2001
Datae of Orders This the y@{h, Day of August 2002, /= - '

HOW'BLE MReJUSTICE UoN:CHOUDRUKY VICEGHAIRHAN
HONABLE MRoKoKoSHARMA ADMINISTRALIVE MEMBER

N\- NO. 321 of 2001

’1. Shri Swapan Kumar Sarbajna. Aasistaht & 318 others.

5 : seeae Wﬂo
{All the applicints ara working in different ;- ’ \citiee
(Assistqnts. UDC,supdts respectively) under; . . Director

" ‘General of fgsam Rifles, Shillong and posti.. . Hirs,office
Shillongo . - .

I By Advocate Mr.J.L.sarkar. Mrs.S, eka. nr.A.chakrabortyo

S TP ‘,' -Vg~ ‘

Y Union of. India (repreaented through the
" Secretary, Govt of India, '
' Ministry of Home nffaita. North Block.
New Delhi-~110001. :

= P 'Director,Generali ;. me e : ‘ e
. -Agsam Rifles . : ' '
- Shillong=793011 e

'3 nt Secretary(?olice) to the ) s

- A par SO *@ 0f India .
Vo 0% S Wintathy of Home Affaics

4“4~»Néw Dalld~110001¢ . ..i. Respondents
; ; N ’t’ _‘ L)
;By fd&ocate ﬁr. patmw Aadl.c.u.s.c;“ ‘

'. "L‘\, '.,.;v;;;-'.
. B Y ‘%{? "?"3'-’;: &@ ./ )"gi;!‘l
o T*% éhéﬁ "Krishna Goswami, Assistant,
T North “ast Police Academy, Umsaw,
" Umiam, ¥istrict Ri-bhoi, Meghalaya.

" - PIN793123 |
“‘-}2.>‘xf Pradip Kumar Bhattacharjee. ' LSS
Asgistant, North East Police Academy, Umsaw. Umiam.

District- Ribhoi, Meghalaya, PIN-793123, I \
N PR Fleld Back Lyngdoh ron, Agsistant,
’ .+ North Eagt Police Academy, Umsaw,,
Umiam, District Ri=bjoi, ueghaiaya.

LG .. PINS793133,

Y l\pplicant's.

.ngn.&

BY MVOORCG Mr.PoK.Tiwari. MranKoGOSW&'ﬁin

¥ -

LT I

contd/=




- Y

1¢ Union of India through the Secretary

_to the Government of India

‘Minigtky of Home Affairs, North Blocks = -
New Delhi. | AN TN

’l t
2+ ‘The Director, North sast Police Academy, Ministry of
Home Affairs, Governnent of Inuia.. Umsaw, Umiam
_ Heghalaya.

gy

'3, ‘The North Eastern Council, throtugh the

Sacretary, North Bastern Council

Secretariat, Shillong=l ++s Reppondentss

By Advocate McoAsDab Roy, SLeCeUeSeCe

URDER.

MReK oI s SHANRMA JMEMBER(ADIN) 3

' These two application are taken up together as the
issue invblbed is similar. The arguments advencéd in one

a-1§>Ii’«'lutc:tau:j.on were also relied on in other applications The
‘ne

. dpplications we als% heard togethers

26 Iin Uohouo..‘nl of 2001 the r:aliefa sought ages-

i) P&rity of pay scale for the civil posts in
- HQ of Assam Riflee with their conntex:parts.

!

The pay e‘waié of Assis‘tants e revised to

f'-ctively with effe(-’” xibm 165,91 as in

«s;.y %]
«\‘.4..-.. i

Bast quice Academy(NBFA) to R 5500=~9000/- and/or

in the alternative Rie 5000-8000/z¢
- . . /\ .. \
[

U.A.‘N"Q‘EZJ of ZQQJ / \

There are 319 &pplicants ‘who have jolnhed toggcneg to

pursue the samé eause. 'rheir requagt for a common application

\Lk\ﬁ%

gontd /=

fse 164”\-2900/- notionally € ;ée&t from 1.1,1986

the case of hssistants in HQ Directorate Genaral ;
BSF, The relief sought in °°A5N6.472 of 2001 is

for rwision of pay scile of Aesistants in North




,'If"

-,

"bf First Schedule of the Central Ccivil SQrvices(Reviaed‘pay)

. béind<&:ﬂoﬁ~39cretariat organisation has adopted the

\ k.(zkglaeJV“\ﬁa - ,, - contd/-4

_— 02 Jun 92 had directed and the Director Generalg Awsam

o ;'“ ﬂ1640-2900/- granted to other Central Police Organisation.

" Aaaiﬁt&nts of Non~88cretar1at Organisations as per Part 5:1

o
-0 A7
ﬁas_béeh accepted undef the provision of Rule vab~ruio(J
4(5)(a) of C+A.T. procedure Rules 1987, ALl the applicants
are civilian employees working in different capacities under
the Director General of Assam Rifles at Shillong. It is stated
that the Civilian employees in Assam Rifles is a dying cadfeo"'

The Agsam Rifles is a Central Police Organisation under the

Government ¢ 8+ There are

i ‘}nistry of Home Af
glaring aisparties n ﬁhe matter of gran of pay scale to

the applicants. There is discrimination amongst similarly
placed employees thchvhas causeq financial loss to the ’
-applicants, The Assistants of Agsam Rifles on implaméntation !
of the 3rd Pay Commission were granted the pay scale of |
Rse 425-700/~ and consequent to the 4th Pay Comm;s;ion the
Assistants were granted the pay scale of Rs. 1400~2300/~ with !
effect from 1.1.1986, In some othar Gentral Police organisa-
“tdon the pay scale of Agsistant was revised to R 1640—2900/-
after the 4th Central Pay Commission and the Ministry of

Home Affairs vide DsOsletter N0.13011/11(11) /92«Fin II dated

&sbisténts which was higher than the acale of Rse 1400-2300/~

réddﬁmehded by 4th Central Pay Commission but less than

.5

slﬁ is stated that the scala of pay sanctioned for the

Rulea;.19914is Bso 5000-8000/-. whereas the Assam Rifles

scale of B¢ 4500 « 7000/-. There are two categories of




- b

ﬁx the oategories wéra given equal ”“16 of pay till

S . W g “ision of pay by the Sth Central Pay_%a;miésiom The '
: SE ' tio ocategories of p_osts are as under t=
o . Supsiintendent - ~ subedar Clerk
o Asgsiatant , , Nb/sub Clerk |
o | goe o | warrant Officer {
b : CLDC Havildar Ciéx:k ’
’The 5th CQm:raJ. pay Commi.ssion recommended pay scale of
'M.tnisteria]. staff of HQ DGAR E‘stablism@t were ag under i-
: r
| ) . Group 'B* Officer Ko 6500 = 10500/« :
P  Usppdte - R 5500 = 9000/-
| [ A " .,Lp. 4500 = 7000/.. i
| .. fThe pay of the Combatant Ministerial stafé were revised as "
(. underis | i
R o ~ subader Clerk © e6500= 10,500/ |
1 ' Nb/sub Clerk . 85500 - 9900/= ﬂ
! L 'l‘he Civilian ministerial staff were being giv“en the lower "
sf . . . o g 'e alt.hough poth the oategories are per forming identical ‘.
J‘ { , ANy and are. pladad jmilarly. 1t is stated that there is !
Al ,@ NETAR '} "im.i.nation d.n.«the matter of granting tho pay scale |
ey o ' | |
i; ; ¢ .applicants. The combatdnt staff of HQ» ,DGAR Agsam 'g
i i v !
| ;, 4 ahd vj.s-awis other Central Police Organisation. 3
1 mﬂ 'ely. BSF the applicanta are sim.tlarly placod. The Assig=
!i ] tants of HQ Directorate General. ‘r: ‘wad bean g.tven the ‘
‘1 ‘ ‘ pay scale of Rse 1640-—2900/- on thé..:uwls of ralief granted l
< (l l ' by CQntral Administrative Tributiale The kssam Rifles Civilian l{
o ' L '
‘ 5( employeea Asnociation represented against the disparity and \
{ qé - i
, L the matter wag referred by Respondent No.2 to the Ministry |
E l‘ '”‘ . of Hale Mﬁairs byLdated 17, 9.99. Again by a 1etter dated |l
IR
AL \ ub& ‘\w\p contd/=5 '
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02 Feb.zom the regpondents Noi2 again requested to grant £
the following scale to the Civilian er'.

(a) Group ‘B¢ officere - s"*"'“NSO-llSOO/-
(b)  superintendents = B. 6500-10500/- '

(¢)  Assistants = k. 5500-9000/~

The &nplcqaes Association made another representat.ton

datéd 0é6th Jun,2001 to the Réspondent s Noi2 which has

" Béen replied to vide Resporident s No, 2 dated 26th Jun., 2001

)
& dehying the analogoys pay scale to the applicahtSo |

' _ QiAo 172 &f .
Ghoww -—MZ_Q&_ZM

"Théré are three 8pplicants in this O0sAi, The applioanb

- are praamr g servi 1y as Assistant in Northeaatern Police
o Acad&ny(m ioh penf

. 3doh has been granww to them to

pursde the cayse by a common application in tems of
PR ' Rile, Subsmuie 4(5)(a) of CAT Procedure Rules 1987._

' "3¢.- NBPA {3 ynder theé control of Ministry of Home
4, “":.,Affairs. The Asgistants in NEPA are f{n the r

L bale of &, 4500-7000/-
: n’(

er attached or subordinate offices of the ﬁe;nrtment ‘
é‘ﬁinistry of Homé Affairs ar:e gett.ing t o diffarent

wi sed pay ;

\ .
» where as the Aasistants working

SR G gy e e
B A N .

! ‘ ggy '8¢alés of g, 5500-9000/- and Rse sooo-eooo/- ¢ It
; : ~ '/,:\-' is gtateci that the Aasistants are holding Supervisory
| lwel pbst. The Recruitment is made ag per Northeastern
" Pol.ioe Aoadsny Giroup 'C' and in posts Recmitmeht Rulea |
&" 19835“‘1‘he recruitment to the post of. Ass! t is made I
: j by the méthod of prcmotion f£rom the feed%er oadre of i
: z UDC oi- ti\i'ough transfer on deput'.ation. All the appl.toants :‘
| ‘ B “Jolned MErA as LbDCs and yere Promoted to the post of “
3‘% : I\ssistahte '1’he 4th Pay Commission recommended th &
; . Sflaéaié’ 6£ Assistants in NEPA a¢ R8s 425=700/w,

I \ & L(A L\m\’a R o contd/=6
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) / |
- In many other Organisation the Assistants wére given the

pay §6ale of B. 425-800/-: The 4th'Pay Commission recommended .

3 stahdared levels of Supervisory posts in the scale of

fis 88 under t=

le s, 1400 - 2300/-

g N 24 s 1840 = 2900/= F?“o~
3;  Re 2000 = 3200/- SER

'rhe pay soala of hssistants in Central secretariat were

‘reviged with effact £rom 1,141986 to Rse 1400 = 2600/~

\diersis the pay scale of Assistants in NErFA ywere revised

to s 1400-2300/-c¥With effect frow 307490 the pay scale

of Aasiatants in other departments under the Ministry of

| i-lome Affaira were revisad to s 1640 to 2900/= fxom pre-

| reﬂ.aed soale of Rse 1400-2600/- on the bagis of the order
‘of ‘JST Principal Bench in O-A-No.548 of 94 dated 19,1596s
‘I‘he Assistants working in varioiis department were given the

pay scaﬁ ? Rbe ' xo»zsoo by the Principal Bench of CAT

i
2 o bt

f
on the ground t.hm*. no discriminationw_.z: ‘be mdde in regard

>{hcha pay scale of f. 425 =800/= OT K 425-700/- if the

‘ ' @ of the duties were sames The SLP against the decision
: e ik incipal Bench was dismisseds Similar issue aqain came
4£ore the Principal Bench, New Delhi, in the case of
RG> ALY Ind.ia L8I corporation Employees Faderation\\ls- Director
'f’:ai_w@oaneml. kS and hnr., in U~A0No.981 of 9¢. ibalhi High

: | COurt also allowed revised pay scale of Rse. 14?/(2900/- to
the haaistantaof National Book Tms\:. Thus etmployees of the
ESI and many other Organisations were given the pay scale of

m. 1640-2900/—- on the bdsis of decisiona rendered in their

-y . oaaeu In mrguance to the pronouncement of various Benches

i 7 f C-A-T theﬁpay soale Wi 8 allowed N _he )\ssistant in

| S - - varions sum::d:!.nate officers of the emarnmont of Iindia,

} s The matter waa also put up before the JCH; The Joint

\ L k QL\M | | contd/= 7
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Consultative Machinery vide reply dated 11.7.95 informed

‘that the matter has been remitted to the 5th Pay Commission

for consideration., The applicants also took their grievances
before the authorities and the Ministry of Home Affairs vide
theif letter No,6/26/27-NE-IT dated 17.12.97 informed that

-in their view the order was not applicable to Assistants

in 0iMsNo.2/1/90-in 04MeNOo2/1/90~4n NEPA and they may be
given normal repiacement scale of pay with effect from

1.1496 and5>7xt thr rant of higher pay cmale involves '

t e ———
up-gradation of the post. . !

4e The matter has been heard at lengthe MreJ.L.Sackar:
appeared for the applicants in 0.AeN0.321 of 2001 and Mr.P.Ke
Tiwari appeared for the applicants in O.A.No.472 of 2001.
MreB.CoPathak, learned AddlC.G+S.C. appeared for the Res~
, pondents in 0.A.No,321 of 2001 and Mr.A.Deb Roy SreCeGe5.Ce
h appeared for Respondents in 0.A.N0.472 of 2001. Mr,Sarkar .

arqued that the works done by civilian employees as well as

)

’;atantabare identical. Their dutiea are euqal., The office ;

ore is as balowz~

. fwy - Superintendent Rsi ' 5500-9000/=- :
Assistant - ks« 4500-7¢ ‘= Naib Subedar
, o  Rse 5500-9000/-
Upper Division ks 4000-6000/-
Clerk / Warrant Officer
: Rte 4000=6000/~
wThe Sth pay Commission recommendad identical ‘scale of pay

- Bsi. 4500-7000/- to Assistant/Naib Subedars. The Naib Subedars

were given higher pay scale of k. 5000-8000/< in 1998 with
ret:ospectiVe effect from 151596. The scale was again

' , rwiaed for Naib subedar with effect from 10410497 to

. . U B

m.5500-9000/-. Similar was the in the case of UDCs and Warrs |

¢ ant Officers in which case identical scale were recommended,

\L Lb&t\o\}w\,

¥ S o ~ contd/-8
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Warrant . :
./0££icars ‘fme givem'higher scale with effect from 100100970
Mr.Sarkarvq¢so ar ‘

d that up to Sth P‘h;;umuission the
pay gcale as combatant and non«combatant posts ware Bame,
Subsequently the combatant post)were given the higher pay '
scale, |

R Mr.P.K.TiWari learned counsel for the applicants .
sutmitted that the matter has not been considéred In the
proberxpérqpect1Veo The 5th Pay Commission iﬁ'its ‘report

i _ dealt with the Organisational ée; up of N&PA byt remained

| Siléné about thé'pay scale of tge Assistants of NEPA, The |

ﬁﬂ , ‘mMatter vwas refeérred té anomallf Conmittee. The anomally

W% o - - U confiltté84 was never set up at NEPA. In the Ministry of

?{ ‘ “‘fEnvironment, Departmentof Fbrests. the Assistants in the f

- | *’Reqional Offices of the Ministry of En f oment . were given

"léhe révised pay scale of K. 5500-9000)»e»_de post of Assistant

i f‘ S T in NEPA {8 also a promotional posts The Assiatants 1n the

\.}...’--‘,3 :
k'] |

_ 'off1ce of Registrar General. Census under +he M;nistry of

getting.the pay acale of Rse 5500-9000/—; The Agsistants

iﬂ o . " wotking i“ eubord*wate officers of Government of India like

Ministryfu 'ioméﬁ iﬂairs ahd North bar”1 a douhcil are in i

[ s

i " the pay scile of R 5000—8000/- ¢ But the Assistants of
;Z . NEPA weére given the revised pay scale of Rss 4500~7000/-a

t

- On implenentation of the recommeﬁaaﬁion of the 5th Central

i . Pay_éommiséipn the pay scales of the applicahts were initially

i , reviged to ks 5000-8000/~ with effect from lsl.9%y for a .

b

Sv.l \( k\&\.\p\,\,* . con‘%d/—




S

-. & Lg \’\M—\ o _ if ‘}/-10

similar pay scale for.combatant8/n°n‘°°mb&tahta‘ |

“raaides 8CC, L&S,7140 ALl India Services Law Journal, 2001(2)

3‘22 ‘%@er of parity of pay scale has been subject matter of
fa

. 0
4

period of two months and thereafter the pay scale was
\

redigced to Rse 4500-7000/-o It was submitted by Mr. +KeTiward
that the Assistants working in NSPA'ghould be yreated

éqially in the matter of pdy scale to Agsistants in the

differefit départment of Government of India: No aiscrimina-

- tion cahn beé made between the Assigtants on the ground of

diff@érence in their source of recruitment. .~

6e Mr.Pathak disputed the submission i;z i on behalf of

the applicants that 5th Pay Commission had reconmended '?

On behdlf of the applicants réliance was placed
on the cdse of MrsVeR.Panchal ,~Vs-Unionh of India,1996(2), CAT
AlL: In&ia Sefvices Law Journal, 682 and 2000(1) SLJ-139
‘whilé o1 béhslf of the raspondénts reliance was placed on
Union of India.-Vs-P.VaHariharan. 1997; SCC,;L&S,838, The

state of U.Ps and cthers.st— Ramashyrdya Yadav and another,

nion c *ndia - T Pradip Kumar Dey. _

)‘

:'&ﬁ" NI

- Ts B We have carefuliy considered the submissions on

&
beha;%:of the parties and have perused the recofd. The '

litigation and certain principles have been laiddown on the
basia of these decisions. The learned counsel for the applicant
had arghed that the Assistants$ of Assam Rifles aéé Nepa are
performing same type of joba 88 the Assistants’ éf Lenéral ;
SQQretariat and other departments of the Central overnment

or the ‘Assistants working in other Céntral Police Organisationa
Tharefote. thére cannot be any discrimination in the pay scile
of Aséiétaﬁiéa The Assistants working in #ssam Rifles and in

NEPA ara antitled to the same pay scale ag Assistants in

b, s



~¥i}l-', . l’ . Stenographers and has held there is westions of discri~

-ie— : \ﬂ/

Vétié; organisation. Similarly as combatants and non=~
'céwbétants are perfdtming the same type of job there can-
uot be any discrimination, in payment of salaries. The |
reapondents have: contested the claims made on behalf of '
tha applicants and have also filed thelr written statement.
It is the case of the respondents that the comparison
made byf '\hssin ants with the combatants is not 1ega11y

LI

téndble. Article” 14 of the Constitutibn*does not mean

s e R M 1T T priinet el =

that every law must have universal application for &l1 e
persons who are not by naturé, attainment or circumstances ||
in the same position, as the varying need of different

classes of persons oftern require separate treatment, Diffe=

' rent treatment does not constitute violation of icle

% fg?&vldo The dpplicants being civilian empIOyeéa as éuch cannot

isparity of pay scale between Civilian and combatant

%}t; L mihation between combatant Stenographers and Civilian

%ﬁfﬁ} : - Stenographers. The comtants are different and a separate 4
%; | '“ class. The applicants cannot compdre themselves with é
av ' combatantss It is stated that certain CPO's had revised i
% p&y scalo of Assistant to s 1640~2900/~ with effect from

%' 16101986p without consultation with the Ministry of Home

%. Kffaira or Mo? on the analogy of Assistants of CCS cadre.

; 'rhia was found irregular - and it was desired to restore

! ) ‘the pay scale of Rse 1400-2600/-. However, BSF, ITBP had

given revised pay scale of R 1640-2900/- their Assistants.

‘ Tﬁe 5¢. “ay Co ission has recommended separate pay scales i

i kﬁ&gh\&v\~ﬁ” e - contd/=11
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as admiasible to the‘cibilian staff in the non~secretdr1at
. organisations including the CPOs, It is stated that these
civilian posts and are dying posts in Assanm Rifles and have
been provided normal replacement Scdless The combatants
constitute a different class in themselves and thus are
easily distinquishable with the civilian staff. ;ﬁ;r;\zs no

equality of work. In order to explain the difference between

combatants and Civilian staff. The Regpondents have giventhe

cdmparative chart as nnder te-

S/No | ‘6ombatants CIY PR TAN

kAR Act, 1941, The agpects of CC8 Rules
discipline is controlled r AR
1 Act 1941 and AA 1950 whil 1=
ving under op control of !

Under Armmy Act trial is by Cour
Martial for dny offence and
delihquent can be punished by
death senténce. Under the AR
Act 1941 also maximum penalty
is death

e iy

i o (b) Conditi ns Combatants may be posted any- They are posted
dl of SQrv where in thé NE region and any only DGAR at
- where in-India. The Assam Rifle§ Shillong.
Units have taken active part in
‘ Indian Peace Keeping Force in
! L Sri Lanka and also have bean
v : - § deployed in J&K to combat mili= .
. . _ . § tancy. The Combatant clerks haw%
g ' '} also nioved with the unit to.
e : _ , sérve in such areas, In North~
4 o | Bast the combataits have effec=f
Ll - _ v tively controlled tha insurgenqi

(c) Restrictio z-\Acco f»ng to Article 33 of."he l NO RLSTRICTION
{ ‘on Fundameu:- ‘*Constgfution of Indfa th¢  da¢

; ‘tdal Rights | mental Rightd of the combatants]

‘ - 3re restricted as they are Armed

b, ‘ a Forces of Union as desoribed {n

Lo Scheduled VII List hntry 2

Ly L

P (d) Hedical Fit The domtatants are required ‘to l
; " néss. I be medically fit and in case of! in low mediocal
| . any ailment due to which they cgn category can
| not copeé up with stress and strain ssntinue,
| | , of service théen they are invalie& =

! . ' oute
1 .

Even persons

L, iz \
Lo (o) Charter of | Alongwith normal CIATter of du- T
I Duties ties of a clerk a combatant is § - O?ig oftice
T ‘ : _ d180 has an Additidnal task to

A go out on operational Duties
! § \ such as patrolling, ambuis
. . : counter fgsurgen g’prongia?g§2.

gﬁgl j ~ C : 7céntd/~12
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The &pplicants cannot plead equality with combatqggg as

P B the petitioner were given option of combatisation in 1989,

f

However. claim this is denjied on behalf of thae applicants in

tha rejoinder. The COmbatant.staff are also axpacted to

; , perform the duty which is expectéd of a soldier in time of

| war and in normal circumstances they are combating ihsukgency

i and guarding of bordarss.Therevision of pay scales by BSF
wag Without any authority and is thérgfﬁrg. irregﬁlar and
. . ' canfiot be & grounhd for revision for £€; Q}plicantea It is s
igf. A stdted that the Rules applicébie in thé"case of Assam Rifles
oL %ﬁd BSF aré differentj allowances/benefits are different

ﬁhe A88am Rifleés; before rwision. '\ssistants wére sdnctioned
@Wr- 1655

”iﬁﬁ@i ¥ 8cale lower than in BSF, There is no disparity/anomally

e
| -rﬁ
oo

N

Eﬁ scalé when considered in the light of nature of

being performed by combatants and civilian employees,

-

”_fth Central pay cdmmiséion after 6ue deiiberation~and o

ez '=dera & a
«mﬂﬁﬁf g tion of the v rious- f ctors such as the duties being

“i’ﬂ ﬁwrformed by the combétants gave them higher pay scale thdn the\

civilidn anployees., The différénce in pdy scala is thus based

v on reasoJ

e cla* fication. The recomwendations of expert

body such as‘Pay Ldmmisaion cannot be termed to be arbitrary ]
or violativd of Article 14: In regard to the Assistants in :
y | NEPA it is stated that the post is not supervisoryo It is

| not dasignation that solaly is determinative of the pay

IS é | scale and there ‘are many foctors for determining\igf pay

| r scale like eligibility. m i drum educationsl qﬁalifications.

|
|
, ,
fy g ; nature of duties and responsibilities. work lead. professional

L ._”.akill proficiency and method of fecruitment, As the Assistants

ih NBBA did-no; enjoy thé pay scale'of pay Rs¢ 1640-2900/-

Rl bt worked in the pay scAle of iss 1400-2300/<; they aré
fz :: "_;‘ . . . " N ) : o L . '
Wl efititled to hormal replacement scaleé of R 4500-7000/-. ;
i LA o |
oo contd/=13., g
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A3 the Assisténts in Northeastern council; Shillong were
‘given in the pay scale of K. 1400-2600/- thergfore, they
wéra given the pay scale of m.»SOOO-eobO/- %Eg'y%the

P Ty e

réplacement scale, If order in O:A.No.144 of 93 decided

" oh 1941:96 in the ca86 of V.Res Pranchal,;-Vs- Union of India

& Ors AIl India Services Law Jourdél Vols6, 1996(2) C.AlTe

68234iha«Pr1ncipal Bench discussing the Supreme Court Judg=

mént in case of Hiriharans up héld the view that courts

" ghould not interferé with the recommendation of expert

1ike Central Pay Commission in the matter of pay scale exce=

" pting in certain situdtions as under i-

: ::\g{P

-
R «E?‘
R

M
o L
e

N

8

ssion made baf

Anrmi, &

(1) The Pay Comnission ommitted to consider the
pay 8cdle of Scmeposts of any particular

¥

( Lﬂ..,mtha ;

. service, or

Cammission réébﬁmPﬁfed certain scal

baseu-sit no classificatic; .. ' irrational
classification, or _

(14i) after recomnendation of the Pay§Commi§sioh '

is accapted by the Govt:,thére is unjust
treatment by subsequent afbitrary State
actioh/of in action. In other words the
" subsequént state action/in action results
in favourable treatiment to some and

unfair treatment to others."

~We have given

N

i

careful consideration to the supmiw

ore us. It his been held by Supreme Court in
B .’ By the.learned counsel” for the res;iondents'
the cases reférred above/that the Expért bodies 11

Ke CQntral

B pay Commisaion have the £insl say in the matter of fixation

i of pay: The Bth pay Commission dealt with the question of
A R o o - o
L prity of pay scdle in para 46.7 with regard to parity in

, ~apd

Pl

éécféﬁéti&t,pay scalé,/ paka 469 dealt witkﬁLh? case of

. Assistants. The paras are extracted péelow

e A e

3%; |

¥

e

ey

#46,7, Parity with Secrétariat pay scales and
cadre structuire = Compléte parity has been
" d&ianded between the pay scales of clerical
.- gt4ff in the Central Secretariat and subordi-~

nate officess: In somé cases, it has been asser= -

téd that
ing condi
better am

field jobs ent&il fmore rigorous wWork-

tions, whéreas Secretariat staff enjoy

enities without any accountability

contd /-14
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o ¢ . ) h - ! . !
i ment Directorate, CBI, Central Passport Organiza- |
i . . tion etcs various Benches of Central Administra- }
! : , - tive Tribunal have given judgments granting ]
§ , , . parity with the pay scale of Assistants in CCS, t

fo . - :

L1 3496 " in the cise of Agsf< . ints in the Sacre= !

Ttariat,.che position of enili.uly different,
Assistants in the Seécretariat have always been
given a special status as they have been holders

0 1= \ b
‘ . .;}_'(; N ] . '
gv_ Cd g . and thus a claim for higher pay scales in the

subordinate officés has been made. A number
of administrative ministries have reécommanded
parity on the ground of responsibilities; ttans-
far 1iability and interaction with publics Ih
case of Assistants of organisations like Enforce=

4; of Group 'B' posts: They have always had a

higher pay scale as compared to Assistants in
! Non=Secretariat Organisations, even though the
* . difference was limited to a higher maximum.
There has been a significant element (50%) of
direct recruitment with the higher educational
qualification of graduation ih the case of

‘ﬁ- . Assistants in theé Secretariat, as ‘compared
to their connterparts in subordinate offices,
who are promoted from the post of UDCs' for
which the prescribed minimum qualification is
matric only. Assistants in Secretariat perform
more complex duties in'as much ag they are
involved ih analysing issues which have policy
implications in comparison to their countei=
parts in subordinate offices, where the fiatlire
of works is confined to routine matters related
to establishmeént. personnel and general admini-
stration only Assistants in the Secretariat also
b submit odases diréctly to the decision making
S R level of Under Secretaiy/De- -y Secretary under
:_;:Pg‘-~ _ .: the scheme of lével jumpin
il factors into consideration
. L nite viéw that they pay scaie of Assistants in
e , o ' the Non~Secretariat Organisations should sligh=-
T - tly be lower as compared to the pay scdlée of
Aggistants in the Secretariat. Assistants in

Y

aking all these ‘
are of the defiw~

;; _ S .. subordindte offjces mdy therefore, be placed
g o e ~ in the pay scale of Rsé 1600-2,660s " :
o The pay Sommission also considered in case of North Eastern
4 }.“I{ , N ' : . - ) ‘.

S ~ Policé Academy para 70,113 and gave itsrecommendation ‘.
;? | dn, Fara,704116. for.analogous, scaless .
’ﬁ. o Both thé paras are reproduced bélows=
i | ~ o
| 704113, The North Bastern Police Academy (NEPA)
training is a Police Training Institute under
a - - - . the Ministry of Home “ffairs imparting to police
N R C personnel of the 7 North Eastern States. It is
oY . ;7oaituste * 22 Kms away from Shillong in Meghalaya.
! . ' ‘ - i;"i is ' ~ded by a Director i- the pay scale of
] e -, : gy 5107 150 who is -agsist« ' - a Joint Directoy
P : & Dy Director; Asstt. Director and other staff,
i ‘kﬁ e The total staff strength is 237.
1 i:! k l J | \
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704116+ The replacement scales for analogous
posts recommended in the relevant chapters
will be given to the posts in the organisa-
tions. " o

There is no dispute that the Assistant in Ngsam Rifles and

AN

in HEPA h&ve;been given analogous scale, They ha?§ not been

: A !
given the scale more than those recommended by the Pay

Commission. It has been observed by Supreme Court in

Aghitosh Gupta, ~Vg= State of Rajagthan and others,2002

- Supremé Court. cases (L&S), 465 with regard to principle of

equidlity as under i1~

"The concept of équality before law ddes not
involwe the ided of abgolute. * ality amongst
all; which méy bé a physical " . “ssibility. All
that Article 14 guadrantwes 15, : » similarity
of tredtment and hot identical treatment: The
protection of equal laws does not mean that all
lavs must be unifoimi. Equality before the law
medns that among equdls the law should be equal
and should be égual and should be equally adminie
stered and that the likes should be treated alike
Equality before the law does not mean that things
which are different shall be treated as though =
" they were the gdme. It is trud that Article 14
ernjoins that the people similarly situéted
shoild be treated similarly but what amoint of
dissimilarity would make the people disentitied
to beé treated equally, is rather a vexed question

. A législature, which has to deal with diversa
i Pproblems arising out of an irifinite variety of

The matter

- human relations must of nhecesgsity, have the .
~power of makihg 8pecial laws; to attaih particue
laf objéots; and for that purpose it must have

large poweérs of selection or classification of
_pérsons and things upor which such lawd are to
{=merateg -Mere differentiation or inequality of
-3atme, doesnot "per ge" ari vt to discrimina~
“vion wi . .-n the inhibition ¢ ' e eqial protece
tion clause, The staté has always the power to
make classification on & basis of rational
distinctions relevant to the particular subject
. to be dealt with:® B .

of discrimination with regard to pay scile of

' ~”coﬁbatants staff came for consideration of this'Béth of

this Tfibunal'in OsAoNoal36 of 1999 and gave finqings'as

under i«

AW )

/ \

sseesees The combatant Stenographers, in addition

. to thé duties thdy discharge as Stenographers also

. discharge the duties as comb&tants as per their
ranks and they perform arduous natuté of work in
operationally” sehsitive areas. MriSarkar is right
in his submission that non=combatant Stenographérs

V_L\L\M |
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are also posted iri hard'and sensitive areas,
vut that by itself cannot equate them with
the combatised personnel, thotgh posted in the
serisitive @nd operational areas, for which they
may be entitled for some admissible allowance
like ration allowance; etc. like that of com=
batants., HovWevér, that by itself would not make
. them equal with the combatantss: The terms and
L . service conditions are total’w different, As
g : _ * mentioned earlier; the comb..i: :ed personnel are

\ : covered by the Assam Riflej /' jas well as the

‘ , ~ Army Act and the Amy Act and ikules dre more

stringerit than the rules applicable to the non=
combatised staff covered by the Civillian Law,
The question pegarding the entitlement of pay -
scalés was already examined by the Pay Commission
and on evaluation of the natiuré of duties and
responaibilities of the posts, the pay Commissior
made the recommendations which were accéepted by

ﬁ;i the concerned authorities. The Court of the
}fﬁ‘ Tribinal would loathe to intervene in such ‘
i matters unléss it dppéars that it was made for- '

extraneous consideration. The non-combatant
Stenographers were given the option to join in

. © © tne combatised force and those who opted were
i : - accordingly ehnrolled as combdtantss In the
1 » : . circumstances the ground of discrimination is

not sustainable. *

Thé Stprémé Court has held in the decision repd with Union
F . , y ~~l in th ,81 e'a(Lg&S)838
/%irgw p,’ -dariharan, para 5 of 1997 scGlas belowi=
i . £ : S o
IR - ' “peforé-pirting with this & u-us we feeél impelled
P _ ' to make a few observations: Over the past few
S weeks, we havé come across several matters deci~ |
ded by Administrative Tribunals on the question
: C of pay scales: We have noticed that quite often
o , . : the Tribunals are interfeéring with pay scales
j I . ' . without proper reasons and without being conscfi= |
% : . ous of the fact that fixation of pay is not their
SR , "~ ., . functions It is the function of the Government
cab , which normally acts on the recommenddtions of
P ' ; a pay Commission. Chdnge of pay scale of a cate=
TR , gory has a cascading effecte Several other cate-
b , gories similarly situdted, as well as those
O situated above and below, put forward their
L : o claims on the basis of such change., The Tribunal
B ' , should realise that . interféring with the presgcri-
o " bed pay scales is a serious matter: The Pay :
commission; which goes into the problem at great
depth and happens to have a fyll picture before
ik, is the proper authority to daecidé upon this
 jgsye. Very ofteén, the doctrine of “equal pay .
for equal work" is also being misunhderstood and
i . misapplied; freely reévising and - enhancing the
1 , pay scales across the board: We hope and trust | ;
3 - that the Tribuhals will.éx': . ‘ise due restraint

‘
[

Lo égntd/él?

t(%éﬁLg\Aﬂ§\a\7

et e+ v A A e e @ T2 T . B



T 4 \0)

in the matter. Unless a clearyﬂ¢Uo of hostile
\  discrimination is made out, there would be no
. justification for interferdng with the fixation
of pay scales: We have come across orders passed
by Single Members and that too quite often
Administrative Members, allowing stich claims, These
orders hive a seérious impact on the public exche-
quer too. It would be in the fitness of things 1if
-all matters relating to pay scales, {.a, matters
asking for a& higher P3y scdle or an enhanced pay
scale, as the case may be; oh one or the other
ground, are heard by a Bench comprising at least
one Judicid) Member. The Chairman of thé Central
i Administrative Tribunal and the Chairman of State.
o) : Admiristrative Tribunal s shall consider issuing
”U appropriate instrnictions in the mattery*

i - |
l - .9" The subject of pay scale of Assigtants of AsSAm
..{ | |
|

,Rifles and NEPA has came for consideration before the pay

LY

given diffarent pay scale to the Assistants.

Keeping in
; : view of the pronouncement of Supreme Court in the cases
N ‘ | cited above.

weé are of the view that after the decision

‘of the Supreme Court, the Central Administrative . Tribunal 13

e ; not competent to interfere with the pay scales and*the matter

4 . of parity i8 to be decided by Govt. and Pay COmmission. The

i ﬂ{&gﬂw“‘\
: . pjz :

: &;per has béen considered by the Govt., and Pay Commission

.quq :; and they have not accepted the clainis The applicants

!
!
|
|
1
i

} Organisations.

The Pay Commission as an axpart body

. soale of
1

-ra/information

PP

different organisation and had a huge 83%23

at their disposal and, had also given opportunity for CEpY Gue

sentation to the applioants and with all Data at the dispoam

5 _ did not feel it prudent to glve higher pay scale to the 4
‘ appiicants.with the material placed before us we are of - ?
the view that this Tribunal has no scope for interfetence

o iii tha pay scale given to the applicants. The applicants

S _ have been given analogous replacement gcale, : : :
. r

cohtd/=18,




100 We do not f£ind any justification to accept

the claim of the applicants. The application is

RISTRe..
a’?%\?ccordingly. dismissed. There shall however be no orrder
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL _ N
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G.A. No. 74 of 2002 g
Q8

shri J.C. Bhattacharjee & Ors.

A

G

Union of India & Qrs.

~And-

In the matter of

Rejoinder asubmitted by . the

V applicant in reply to the written
statemant submitted by the

Respondants.

| The applicant above named most humbly and respectfully begs

-tg state as under
{ That vour applicant has gone through the contents made
|
ﬁ in the written statement and understood the meaning
I
f thereof.

:Qf That with reference to the statement made in para 1 in

the written statement the applicant begs to state that
the SAME area misrepresantation of facts and

misleading.

The judgment guoted by the respondents i.e. 0.A.

o, 321/2001 is not applicable in  this case and




r

therefore any reference of the said judament is not

pecifically submitted that the case

4

7!

relevant. IT is

of the present applicants stand on a different footing.

The present applicants are working in the

Field/Unit/Range Offices along with the combatant

@f

personnel in border areas risking their lives to
support the work of the combatant personnel. As auch
they are entitled to the parity of pay scales with
their counterparts namely- Nail  Subedar Clerk and
Subedar working in  the Ranges/Unit Offices/Field
Offices. This Hon’ble Tribunal while adjudicating the
case of Stenographers of Assam Rifles in 0.A. No.
136/99 also held that although the civilian personnel
are posted in sensitive and operational areas they are
at leé&t entitled to allowances and facilities like
Ration Allowance etc. even the present applicants of
the instant caze also being deprived the allowances and

facilities granted to their cocounterparts in the

fxe]

sensitive and operational areas. There is a specific
praver in the instant case for grant of similar
facilities and allowances including Ration Allowances
and free Rations as granted to their counterparts
namely, MNaib Subedar clerk, Subedar Clerk. apart from
the prayer of pay parity, as such the instant case 1is

totally stands on different footing than the decision

rendered in D.A. No. 321/2001 by this Hon’ble Tribunal.

Tt iz further submitted that the applicants 1in

0.4, No. 321/2001 are working in the Headguarter



Office, DBAR, Shillong, as such they are static staff,

~whereas the presant applicants are working in
?Hange$!Unit and Field Offices and they are liable to be

Tmoved along with the movemant with the troops and most

of the applicants are posted in the extremist prone

Cborder  areas risking their lives to  support the

combatant personnel. It is pertinent to mention here

that even the civilian emplovees who are posted in the

CField areas were also moved to Sri Lanka along with

the troops namely,

1. gri S.K. Paul (Civilian)
e ari H.B.Chanda (Field Staff)
A, sri Sisirbindu Dutta Purkayvastha

4. Sri Debraj Konwar

The {ollowing staff also were posted to Jammu and

Kaashmir along with the Troops.

ri P.NLDeb

_.
&

2. S$ri B.N. Borpujari

. Sri M.K.Purkavastha
4. Sri Devral Konwar
. Sri Soren Singh

G Sri P.Biswas,

7. Sri L.Bijou Singh

. Sri B.R.Nag

The above mentioned civilian entered to Operation

Pawan Area with: effect from 12.11.1988 and leave OP

\

A\



Pawan Area on 15.12.1988 along with the troops. 6s such

e

de

b3
]

these applicants who are working in civilian r
fssam Rifles in the Field and Ranges sentitled to parity
of pay with their counter parts of combatant side in
mssam Rifles.

The Hon’ble Superme Court in the case of Union of
India & Or. ¥s. B. Prasad, BS0O and Others held that the
civilian employees deploved at the Border area for
support of operational requirements, they face the
imminent hostilities supporting the army perebnnel
deploved there. Necessarily thevy alone require _tha
double payment of Speciél Duty Allowance as ordered by
the Government bﬁt they cannot be deprived of the same
since they are facing imminent hostilities in hilly
areas risking their lives in the sama areas. The
present applicant also entitled to parity of pay zcales
along with their counterpart$ of combatant staff. it
is relevant to mention here | that disciplinary
proceeding af@ being initiated both in the case of
civilian and combatant by adopting the procedures of
CCs (CCA) Rules, 1965. So far the plea raised by the
respondants in their correspondences that the combatant
staff are guided by the Army Act 1950 but so far
service conditions are concerned, the combatant staff
simply reguired Lo attend P.T and Training, this is the
only exception so far combatant staff are concerned.
Therefore parity of pay cannot be denied to the present

applicants.



That it is stated that vide letter bearing No. a/1-
A/S5th-Pay/97-98/73 dated 27.7.98 whaereby the Cadre of

Havildar Clerk was re~designated to the rank of Warrant

ot

officer who were on the common gradation list of Upper

Divis:
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..... cale of Rs. 4000~100~
$00C with effect from 12.2.1998. Therefore it is quite
clear that the post of Havildar Clerk is upgraded by
way of re-designation to bring to the level of uUbA and
with the intention to grant higher pay scale to
maintain parity with the civilian post of UDA. These
Warrant Officers further given to the benefit of next
higher post of NIAB SUBEDAR CLERK  further raising the
scale of pay of Rs. 5500-9000 which scale is higher
than the scale of pay of Head Asstt. These Havildar
Clerk were earlier granted lesser pay scale than the
UDA. Moreover Subedar Clerk pay is also raised from
5500~9000 to 6500-10500 whereas Havildar Clerk, Naib
Subedar, Subedar were all along treated by the
raspondents Union of India, lower in the rank and
status than the cadre of UDA, Head Asstt. and senior
Accountant respectively by all the pay Dommigéionﬁ but
after 4%th and 5th Pay Commission - the pay scale of
aforesaid cadres made higher in the combatant side than
thelr counterparts working in the civilian side. as a
result, the present applicants felt aggrieved for non-
consideration of their cases for garant of higher pay
scale, The applicants urged. to refer the letter bearing

Mo. 27011/14/98-PF .1 dated 29.12.97.
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Original application deserves to be allowad with costs

Copy of the letter dated 27.2.1998 and 29.12.97

are annexed as Annexure 7 and 8 respactively.

That the applicants beg to state that the terms and
conditions of services of both civilian and combatant
clerical staff are similar. Both the cateqories are
guided under CCS Rules for al purposes like leave,
p&nsiﬁn“ T.A., Dsé, service terms and conditions.

Thaerefore applicants are entitled to parity of pay

soales.

In the facts and circumstances stated above the

D

\
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YERIFICATION

I, shri J.C.Bhattacharjee $/0 S$ri s aged about
weaYears, working as  Head Assistant, Office of the
’Oirector General of Assam Rifles, Shillong, do heraeby
verify that the statements made in Paragraph 1 to 3 of
this rejoinder are true to my knowledge and I have
duly authorised by the other applicants to sign this
verification on behalf of them and I have not

suppressed any material fact.

And I sign this verification on this the2STA. . day

of September, 2002.

—

aaa GAich Ch Bhal\acharge
SIGNATURE
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‘{12 Feb 98 willbe mentioned as hiﬂxgx-to-fam on common seniority for further promotion.

Qgpy_QOrdBranch c. intemal

Arne x u Ve — ?
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SRR R .. Mahanideshalaya Assam Rifles
) . ‘

| 3 - ' ..% ' Directorate General Assam Rifles

¥3. 5 Shillong ~ 11

A/l-A/5"-Ray/97-98/73 ; S0 27Febog

NATION TO THE RANK OF WO ON R/G OF HAV CLERKS WHO ARE ON THE

l. S o ON GRADATION LIST OF UDAs

1 Further to this Dio ltter No A/Pers/s*Pay/95/26 ,med‘ 07 Jan 98.

‘ l’-A - o _ . . . )
- 127 . The 'rank of present cadre of Hav clks (nominal roll att) as per common gradation list with Upper

Division Mmtgnts has beenm-des@ateld a3 WO on the pay scales of Rs. 4000-100-6000 wef 12

- {Feb9s.

3. 'm:m:&-re-seniq;ity of\ Upper Division Assistant & Hav Clerk now re-designated as WO wef

4. Al Concerned are requested to implement redesignate of the rank of affected personnel and take -

. mecessary acuonto publish the part IT order a3 enumerated above,

e

e

“Sdlxx x

© Encl:8 (Bight) Sheets | (R S Dhull)

. _ Col
| : Dy Dir (A)




e
e . . .

s v

__x___-_—%_
i Cel T T

Sir,
. 1997 and to convey the sanction of the President to the combatisation of the civilian
. postof UDC with the equivalent rank of Warrant Officer on combatisation in the pay
. scale of Rs. 1200-2040. Pre-revised and now revised to Rs. 4000-100-6000 which
'+ had inadvertently been leit out in the annexure to MHA letter No. 2701 1/44/88-FP.1
__damaxmg.mismaybeuee@agaddedm_the‘sammm. 4

’ . / ' . .
@%ocf% » Sd/- X X X

.. No.'27011/44/88-FP.I

NADOD -

. Pay and Accounts Officer, Assam|Rjfles, Shillong,

L
‘A"A&Xu'b’e‘r—8 .

0\ a o

No 27011/14/98-PF.1I A -

: Govt of India/ Bharat Sarkar
Ministry of Home Affairs/Grih Mantralaya

New Delhi, Dated 29 December 1997

The Director General
Assam Rifleg -
Shillong ~ 763 011

8UB: COMBATISATION OF MINISTERIAL STAYF-FILLING SBLOT OF UDC 1N
. COMBATISED POST, o -

]
~
\-

\

1 am directed to refer to your DO letter No. A/5%-Pay/97 dated 23 October,

This issues with the concurrence of Integrated Finance Finance Division of
vide their Dy No. 2917/AFA(H)/9 dated 29 Dec 97, |

|

Yours faithfully,

{(J K Khanna)
Director (CPO-II)

Dated ___ December 1997
forwarded to -

. IFD, Fin.IV.MHA.

- ‘Pers.l/Pers.Il Desk, MHA. ,

' Budget ~ I Section, MHA.
'LOAR, New Delhi. ‘



